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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. 81/2025
IN

O. A. No. 563 of 2023
IN THE MATTER OF:

News Item titled "MLA apprised of losses due to illegal mining

in Doon Assembly segment" appearing in Dainik Tribune dated
08.09.2023

BEHALF OF RESPONDENT NO. 2.

MOST RESPECTFULLY SHOWETH:

I, Sanjeev Kumar Dhiman, S/o Om Prakash Dhiman, age
50 years, Occupation Government Service and presently posted
as Sub Divisional Magistrate, Baddi, District Solan, Himachal

Pradesh do hereby solemnly affirm and state on oath as under: -
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1. That it is humbly submitted that the above-mentioned
Miscellaneous ~ Application  81/2025 in  Original
Application No. 563/2023 was listed for hearing on
03.07.2025 and on the said date, after hearing, the
Hon’ble Tribunal, having earlier disposed of the matter,
was pleased to re-open the proceedings and pass the
following order:

“3. Report though states that environmental
compensation has been imposed but no details
have been given in respect of the steps taken

for the recavéry thereof.

4. It is worth-noting that as per the said report,

environmental — compensation has  been

imposed by SHO, Manpura and Mining
Officer, Solan, HP. Hence, issue of imposition
of environmental compensating is required to
be clarified. Thus, we deem it proper to issue
notice to the following respondents:
(i) Member Secretary, HPPCB, Him
Parivesh, Phase-11I, New Shimla, Himachal
Pradesh 171009,
(ii) Sub-Divisional Magistrate, Nalagarh, HP;
(iii) SHO, Manpura, Tehsil Baddi;
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(iv) Mining Officer, Solan, HP.

5. Let notice be issued to above respondents for
filing their response by way of affidavit at
least one week before the next date of

hearing.”

That it is respectfully submitted that Respondent No. 2
was originally the Sub-Divisional Magistrate, Nalagarh.
However, following reorganization of administrative
boundaries and creation of Sub-Division Baddi vide
Notification dated 02.08.2024, the jurisdiction over the
affected area (Handa Khundi Village, Sunhed Panchayat,
Doon Assembly) was transferred and the case files
pertaining to illegal mining activities earlier falling under
the jurisdiction of Sub-Division Nalagarh were officially
transferred to the Office of the Sub-Divisional
Magistrate, Baddi vide communication bearing Letter No.
NLG/SDM/Misc./2024-347  dated 12.03.2025 and
thereafter, Sub-Divisional Magistrate, Nalagarh requested
Sub-Divisional Magistrate, Baddi to file the response in
this Hon’ble Tribunal vide Letter  No.
NLG/SDM/Misc/2025-2062 dated 18.08.2025.

That it is respectfully submitted that Respondent No. 2
has duly complied with the directions issued by the

Hon’ble Tribunal. The compliance has been carried out in
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letter and spirit in accordance with the guidelines
stipulated under the notification dated 18.08.2022, issued
by Department of Environment, Science and Technology,
pursuant to the provisions of the Environment Protection
Act, 1986. Copy of notification dated 18.08.2022 is

annexed herewith as Annexure R-1.

That in furtherance of the above communications, and
upon perusal of the mining challans forwarded by the
Mining Officer, Solan, and the SHO, Manpura, and in
accordance with the Himachal Pradesh Minor Minerals
(Concession) and Minerals (Prevention of Illegal Mining,

Transportation and Storage) Rules, 2015, as well as the

"4\ Notification dated 18.08.2022 issued under the

.. Environment (Protection) ~Act, 1986, this office

"/ proceeded to initiate recovery of environmental

compensation in continuation of the earlier notices issued
by the Sub-Divisional  Magistrate, Nalagarh.
Representative copies of the earlier notices are annexed
herewith as Annexure R-2.

That accordingly, individual notices were issued from
this office to the identified violators/defaulters for the
recovery of environmental compensation as per the
standard procedure and guidelines stipulated in the
Notification dated 18.08.2022. Copies of representative
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notices issued by Respondent No. 2 are enclosed
herewith as Annexure R-3.

That it is respectfully submitted that out of the total 29
individual notices issued to the respective offenders, 25
notices have been effectively served. However, 4 notices
could not be served as the addresses of the concerned
offenders fall outside the territorial jurisdiction of the
State of Himachal Pradesh. In this regard, the SHO,
Manpura has been duly intimated and directed to take
effective steps to ensure service of the remaining notices
to the said offenders. The compliance report by the SHO
Manpura is-annexed herewith as Annexure R-4.

The process for recovery is being actively pursued in
accordance with applicable rules and due process of law,
including  serving of notices under proper
acknowledgment. That the office of the Sub Divisional
Magistrate, Baddi is coordinating with the Mining
Department, Police Department, and the Himachal
Pradesh Pollution Control Board (HPPCB) for effective
implementation of the directions of this Hon’ble
Tribunal.

That the present Affidavit may kindly be taken on record

in the interest of justice. %

Deponeﬁf/
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VERIFICATION:

I, the above deponent do hereby verify that the contents
of this Affidavit from para | to 11 are true and correct to
the best of my knowledge and belief, as the information
has been derived from the official record. No part of it is

false and nothing material has been concealed there from.

Py

Deponen‘/

Verified at Baddi on this day 04.10.2025.

an
Certi s, Cay of
m"“@lbwnmdmumd g:.M" ~this. day oy fion
“Xxplained to the deonent who e, 1. o‘? “H
59eMs porfes 1y 10 Understs «d the same i3 Poreonayly

and t :sameinn b
: : MY pre e S A0
:: llﬂQ of "wng m“\’:" Sence at Wty in pe, I&‘,y%nt-‘l )ch.\rl

Oath COG%Zioner

Nalagarh(H.p.)
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(Authoritative English text of this Department Notification No. STE-E(5)-2/2021
dated 18 -08-2022 as required under clause (3) of article 348 of the Constitution of India)

Government of Himachal Pradesh
Department of Environment, Science & Technology

No. STE-E(5)-2/2021 Dated: Shimla-2, 18 -08-2022.

NOTIFICATION

WHEREAS, under Section 5 of the Environment Protection Act, 1986(Act No.
29 of 1986), the State Government is empowered to issue direction to implement the directions
passed by the Hon’ble National Green Tribunal vide order dated 23-02-2021 passed in O.A No.
360/2015-NGT titled as National Green Tribunal, Bar Association vs. Verinder Singh for
recovery of compensation on account of damage caused to the environment and ecology due to
illegal mining;

WHEREAS, the Hon’ble NGT in Para 25 of its above Order dated 26.02.2021
has directed Central Pollution Control Board (CPCB) that the scale of compensation calculated
with reference to Approach- Il mentioned in the Expert Committee Report dated 30.01.2020 be
adopted by all States/UTs and that the compensation be recovered in compliance to the said order
and the recovered compensation may be kept in separate account and utilized for restoration of
environment by preparing an appropriate action plan under the directions of Environment
Secretary with the assistance of such individual institutions as may be considered necessary.
However the quantum of compensation calculated with this approach for recovery of the loss
caused due to illegal mining has to be determined by the State on case to case basis and by
assessing the damage done to the environment at the site;

WHEREAS, the Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change, Government of India vide letter No. CPCB/IPC-II/NGT-O.A
(360/2015)/2021/2039, dated 11.06.2021 has directed the State Govt., in compliance of the
aforesaid directions of the Hon’ble NGT and in exercise of powers conferred by section 5 of the
Environment Protection Act, 1986, to evolve an appropriate mechanism for assessment and
recovery of compensation in‘ all the Districts of the State and for utilization of the recovered
compensation for restoration of environment by preparing an appropriate action plan.

AND NOW THEREFORE, in view of above observations and the directions
passed in para 25 of the Hon’ble NGT Order dated 26.02.2021 and in exercise of the powers

conferred under section-5 of the Environmental Protection Act, 1986, the Governor of Himachal

-_—
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Pradesh is pleased to devise an appropriate mechanism for assessment and recovery of

compensation in all Districts of the State as follows:-

18

The overall responsibility to check illegal mining, to punish the offenders, to draw plans
for prevention of illegal mining and take any further steps in this direction shall vest with
the District Administration, who shall be assisted by the Superintendent of Police, the
District Mining officer(s), the Forest Department and also the Departments/institutions
like JSV. HPPWD, HPSIDC, Deputy Director Industries, the Block Development
Officer(s) and any other Department/ Office/Authority at the District level as deemed fit
by the District Magistrate or any other officer authorized in this behalf by him.

In order to ascertain the amount and quantity of damage done to the environment and
ecology by the illegal miners or any such offenders who are in violation of any order or
legislation or rule dealing with illegal mining, a Committee under the Sub-Divisional
Magistrate shall ascertain the amount of damage caused to the environment by the act of
such persons and cause the same to be recovered.

The Sub Divisional Magistrate shall first ascertain the identity of illegal miners and then
seek the assistance of Mining Officer, PWD, BDO, Forest Department and the Police to
calculate the damage done to environment and ecology as per the Approach Il as directed
by the Hon’ble NGT vide Order dated 26-02-2021 in the above tilted case. For the sake of

clarity the Approach Il along with other seizures and release of vehicles is explained in
ANNEXURE-1.

For the recovery of damage done to the ecology and environment, a notice of calling the
perpetuators to deposit the environmental compensation shall be issued by the Sub-
Divisional Magistrate to such persons involved in illegal mining.

[f the perpetuators fail to deposit the said amount, the Sub-Divisional Magistrate has the
power to use any means including attachment of property or declaration of such amount
as arrears of land revenue.

A State level Nodal account shall be opened by the Director, Environment, Science &
Technology Department which shall be used to deposit the amount recovered as
compensation from the illegal mining activities. The Director, Environment, Science &
Technology with the assistance of such Agencies as deemed fit shall utilize this amount
for restoration of the damage caused to environment as a result of such illegal activities.
The amount recovered from a particular area/site shall be used for restoration activities in

that area only or in its immediate vicinity having direct environmental effect. For this

iy
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purpose, the plan for restoration shall be got made by the Sub-Divisional Magistrate with
the assistance of BDO, PWD, JSV, HPSIDC, Forest or any other Agency deemed fit. The
same shall be submitted along with amount needed to the Director, Environment, Science
& Technology for approval. The amount shall not exceed the compensation so collected.
Whatever amount is left at the disposal of the Director, Environment S&T after spending
on these plans shall be used for other ecological or conservation activities within the State
in consultation with the State Government.

In the event of failure to comply with the directions passed by the Hon’ble NGT

the concerned individual(s)/institution(s) shall be liable for non-compliance.
By Order

Prabodh Saxena
Addl. Chief Secretary (Env.,S&T) to the
Government of Himachal Pradesh
Endsts. No. STE-E(3)-2/2021 Dated:Shimla-2 | 8-08-2022.

Copy forwarded to the following for information & necessary action:-

All the Administrative Secretaries to the Government of Himachal Pradesh, Shimla-171002.

1.

2. The Pr. Chief Conservator of Forest, H.P Shimla-171001.

3. All the Heads of Departments, Himachal Pradesh.

4. The Engineer-in-Chief, PWD, Shimla -171002.

5. The Engineer-in-Chief, Jal Shakti Vibhag, Shimla -171005.

6. The Member Secretary, HP State Pollution Control Board, Shimla-171009.
7. All the Deputy Commissioners, Himachal Pradesh.

8. All the Superintendents of Police, Himachal Pradesh.

9. The Director, Department of Industries, Himachal Pradesh, Shimla-171001.

10. The Director, Environment, Science & Technology Deptt., Himachal Pradesh, Shimla-171001
11. Guard file.

(Satpal Dhiman) ‘8- %~
Additional Secretary (Env., Sci., & Tech.) to the
Government of Himachal Pradesh

3P
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ANNEXURE-I

Recovery of compensation and other penalties for release of vehicles/equipment as
per Order passed by the Hon’ble National Green Tribunal in O.A No. 360/2015-
NGT Bar Association vs. Verinder Singh dated 19.02.2020.

The Hon’ble NGT considering the practical difficulty has modified its orders vide
Order dated 19.02.2020 and has directed that the amount of compensation for the damage

to the environment shall be charged as under:-

Sr.No. | Category of vehicle ; Penalty amount

I Vehicles/Equipments/Excavators with showroom value 4 lacs
more than Rs. 25 lacs and less than 5 years old.

24 Vehicles/Equipments/Excavators with showroom value 3 lacs
more than Rs. 25 lacs and more than 5 years but less than 10
years old.

3. For the remaining Vehicles older 2 lacs

than10years/equipments/excavators which are otherwise
legally permissible to be operated and not covered by Serial
No. land 2.

Note-I: On repetition of the offence by the same vehicle/equipment, Order dated
05.04.2019 will be applicable

Note-II- The option of release may be available for a period of one month from the date
of seizure and thereafter, the vehicles may be confiscated and auctioned.

APPROACH - II is demonstrated by following formula as under:-

Till such time as data and information for a comprehensive NPV is worked out in a site
specific manner to account for all (or at least the major) ecological damages, a simplified
NPV, proxied on the market value of the illegally extracted amount may be computed. In
this case the NPV approach would imply that the total benefits from the activity of sand
mining (as represented by the market value of the extracted amount) be deducted from the
total ecological costs imposed by the activity. In the absence of data on benefits and costs
separately, we recommend a modification of the formula as shown below:

Total Benefits (B) = Market Value of illegal extraction: D
Total Ecological Costs = Market Value Adjusted for risk
factor: D % RF

\g

—
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For present purposes, it is assumed that the Benefits would accrue only in the first year
(in which the extraction of the illegally mined material takes place), while the ecological
Costs would continue to be felt over a period of time. NPV is to be calculated for a period
of 5 years on the net value, £ (C-B), at a discount rate ranging from 8%-5%, varying in
inverse with the risk factor. Thus, where the highest risk factor (sayl) is applicable, the
discount rate applicable would be the lowest (say 5% in this case).”

Table
Severity Mild Moderate Significant Severe
Risk Level 1 2 3 4
Risk Factor | 0.25 0.50 0.75 - 1.0
Discount 8% 7% 6% 5%

Compensation Charge - explicit accounting of NPV

Market Value of Illegally Mined Material (D) 5000*400 = 2000000/-
Annual Value of Foregone Ecological Values D*RF =2000000/-

e Present Value of Foregone Ecological Values (@, 5% discount rate and over
5 years)

_ s (D+RT)

PV - Ef=1 (1+7r)t

=%(2000000) + (2000000) + (2000000) + (2000000)+ 2000000)
(1+0.05)1 (1+0.05)2  (1+0.05)3  (1+0.05)4 (1+0.05)5

= Rs. 86, 58, 953/-

e Net Present Value (after netting out market value of illegally mined material) -
i.e., Total Compensation to be levied

=NPV=PV-D
= Rs. 66,58,953/-
Compensation Charge in above case:

Approach 2
(explicit accounting of NPV) (@ 5% discount rate and over 5 years
Rs. 66,58,953/-

Ny

5/Pa
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ILLUSTRATION NO.1

Let us say that in Shimla district 50 tons of illegally mined material has been recovered
by the concerned authority. The market value of the illegal mined material is determined
by the Mining Wing, who shall ascertain the pith mouth value of the illegal mined
material which is presumed to be Rs.300. The market value of the illegal mined material
for various categories shall also be determined by the Mining Officer(s). The variables in
the illustration are assumed as per the inputs from the Mining Wing for enabling the
application of the Approach Il. In this case the D (market value of illegal extraction) and
the RF (risk factor) shall be determined by the Mining Officer who shall calculate the
amount of compensation to be levied as follows:

D= market value of illegal mined mineral x illegal mined material

RT= D x Risk factor.

r =discount.

t = time ( i.e 5 years)

RF = risk factor determined by the table as Moderate i.e .50

Therefore, the r (discount) is 7% .i.e .07.

Illegal mined material =50 tons.

Market value of illegal mined material = 300 per ton (pith mouth value which is to
be determined by the mining wing)

(D+RT)=D x RF

PV _ 5 (D+RT)

t=1 (14+9)t
(D+RT)=D x RF

D= market value of illegal mined mineral x illegal mined material .

RF=Mild Moderate Significant Severe
25 .50 75 1

(141)=8% 7% 6% 5%  (as per Table-2)

Illegally mined material = 50 tons
Market value = Rs.300 per ton (pit mouth value)

i.e D = market value of illegal mined mineral x illegal mined material

=300 x 50 =Rs.15000
RF= risk factor adopted is Moderate.

Annual value of forgone ecological values = D x RF (risk factor)

= 15000 x .50(moderate)
\ 5 =Rs.7, 500.
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Present value of forgone ecological value (PV) = 7% discount for moderate (r)

= 5 (D+RT)
PV i t=1 (141t
i.e (7500) =7,009.34 (first year)
(1+.07)!

(7500) = 7500 =6,521.73 (second year)
(1.07)° L.15

(7500) = 7500 = 6,147.54 (third year)
1.07)) 122

(7500) = 7500 = 5,725.19 (fourth year)
(1.07)"  1.31

(7500) = 7500 = 5,357.14 (fifth year)
(1.07)° 1.40

7,009.34 + 6,521.73 + 6,147.54 + 5,725.19 + 5,357.14 = 30,760.94.

Rs. 30,760.94. to be recovered as compensation against illegal mining.

Note: The quantity and value of illegally mined material used for illustration-1 as
above are hypothetical and are only used to bring clarity.

ILLUSTRATION NO. 2

Let us say that in Una district 70 tons of illegally mined material has been recovered by
the concerned authority. The market value of the illegal mined material is determined by
the Mining Wing, who shall ascertain the pith mouth value of the illegal mined material
which is presumed to be Rs 400. The market value of the illegal mined material for
various categories shall also be determined by the Mining Officer. The variables in the
illustration are assumed as per the inputs from the Mining Wing for enabling the
application of the Approach II. In this case the D (market value of illegal extraction) and
the RF (risk factor) shall be determined by the Mining Officer who shall calculate the
amount of compensation to be levied as follows:

D= market value of illegal mined mineral x illegal mined material

RT= D x Risk factor.

r =discount
t=time ( i.e 5 years)
RF = risk factor determined by the table as Severe i.e .1
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Therefore, the r (discount) is 5% .i.e .05.

Illegal mined material =70 tons.

Market value of illegal mined material = 400 per ton (pith mouth value which is to
be determined by the mining wing)

(D+RT)=D x RF

ID+R‘I')
+rt

PV = Zz 1
(D+RT) =D x RF

D= market value of illegal mined mineral x illegal mined material .

RF=Mild Moderate Significant Severe
25 .50 75 1

(I+r)=8% 7% 6% 5% (as per Table-2)

[llegally mined material = 70 tons
Market value = Rs.400 per ton (pit mouth value)

i.e D = market value of illegal mined mineral x illegal mined material

=400 x 70 = Rs.28,000
RF= risk factor adopted is Severe.

Annual value of forgone ecological values = D x RF (risk factor)
= 28,000 x 1 (moderate)
=Rs 28.,000.

Present value of forgone ecological value (PV) = 5% discount for severe (1)

_ (D+RT)
PV - Zf =1 1+rit

1.e 528,0001 = 26666.66 (first year)
(1+.05)"

(28.0007) =28000 = 25454.54 (second year)
(1+.05)°  (1.10)

(28000) =28000 =24,137.93 (third year)
(1.05)"  (1.16)

(28000) = 28000 =22,950.81 (fourth year)
(1.05)  (1.22)

(28000) = 28000 =21,875.00 (fifth year)
\\;,5__ (1.05° 1.8

8“-“21*_‘\.
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26666.66' +25454.54>+24,137.93°+22,950.81%+21,875.00° = Rs. 1,21,084.94.

Rs. 1, 21,084.94 to be recovered as compensation against illegal mining.

Note: The quantity and value of illegally mined material used Sor illustration-2 as
above are hypothetical and are only used to bring clarity.

ILLUSTRATION NO 3

The SDM of the let's say XYZ, Sub-Division area received information that about
six persons with their equipment and vehicles are digging at point A, situated near river
B. The SDM shall seek the assistance of the Police immediately and reach the site along
with officer(s) of the Mining Department. He shall immediately identify the illegal miners
with the help of the Police and confiscate their machinery. The machinery shall be kept in
the custody of the local Thana. The videography of the spot be done alongwith the
statements of village Revenue Officer and responsible persons from the Panchayat or the
Lumberdar be recorded.

The SDM shall get the damage caused to the ecology and environment assessed
by the officers of the Mining Department who, if need be, shall be given assistance by the
PWD, Forest Department, Block Development Officer (BDO), or the Revenue Officials.
For the purpose of the calculations of damage caused to the ecology and environment
Approach-II shall be applied for which the Mining Officer or his representative shall be
competent. Once calculations are done by the Mining Officer the same shall be conveyed
to the offenders by way of notice, delivered as per routine practices of delivery of notices.
A time period of 15 days shall be given to the offenders to deposit the Environment
Compensation failing which the same shall be recovered by way of arrears of land
revenue.

For the recovery of Environment Compensation the SDM may use other practices
like cancellation of the Government contracts, blacklisting for future participation in
tenders, etc. as per the content and situations. Only after the said Environment

Compensation has been deposited, the vehicles and the machinery used in illegal mining
shall be released.

94;“.’:
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Subject:

ANNEXUREER

No.: NLG/SDM/Misc./2024- 10193
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (H.P).

Email ID: sdmnalagarh.solan(@gmail.com.

L7
Nalagarh, Dated: @7~ August, 2024

Sh. Avtar S/o Sh. Prakash Chand,
r/o0 village Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).

19

Regarding recovery of Environment Compensation in lieu of illegal

mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi

has been received in this office alongwith the detail of challans/list of illegal mining at Handa Kundi

area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found

to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number

A/E. Since, required vehicle details/information have not been made/are not available, therefore,

the sale price of tipper has been assessed as equivalent to current usual sale price of new Tipper

(HGV) as have been received in this office for similar cases and fine has been calculated as per

said notification accordingly which is mentioned as hereunder:-

z - : 1
Sr. W Vehicle No. & Prive/catesnry Fme/pena.ty
Name of Person Type of . Year as per said
No. . of vehicle . .
vehicle notification
Sh. Avtar Singh S/o Sh.
Prakash Chand r/o Z4,00,000/-
1 | Handa Khundi, P.O.| Tipper (A/F) NA NA (Four Lakh
Manpura, Tehsil Baddi, Rupees)
Distt. Solan (HP)

The fine/penalty imposed above is merely on the basis of usual current

sale price of Tipper (HGV) in market which may be reduced on the production of original

document pertaining to the vehicle which was indulged in illegal mining within one month.

You are, therefore, called upon to deposit the fines/penalty mentioned

against your name and vehicle within a month of issuance of this notice failing which further

action will be taken as per the said notification.
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g?f NLG/SDM/Misc./2024- 149 4
9 ice of Su.b-Divisional Officer (C)
alagarh, Distt. Solan (H.P). ’

Email ID: s
: sdmnalagarh.solan@umaiI.com.

Nalagarh, Dated: 9 I August, 2024

To
Sh. Raj Kumar S/o0 Sh. Jathu Ram
/o v1.llage Malpur, P.O. Bhud, -
Tehsil Baddi, District Solan (H.P.).
Subject: R i i
i egarding recovery of Environment Compensation in lieu of illegal

mining/ transporting minor mineral illegally.

N o On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPC].B Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa’ Kundi
area of Nalagarh. From the perusal of said letter& enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper without registration number.
Since, required vehicle details/information have not been made/are not available, therefore, the sale
price of tipper has been assessed as equivalent to current usual sale price of new Tipper (HGV) as
have been received in this office for similar cases and fine has been calculated as per said

notification accordingly which is mentioned as hereunder:-

| Vehicle No. & | o, Fine/penalty
Sr Price/category .
Name of Person Type of . Year as per said
No. ) of vehicle . .
vehicle notification

e

Sh. Raj Kumar S/o Sh.

Jathu Ram r/o Malpur, % 4,00,000/-
1 | P.O. Bhud, Tehsil Tipper NA NA (Four Lakh
Rupees)

Baddi, District Solan
| (HP) ——

[ I N

merely on the basis of usual current

The fine/penalty imposed above is

arket which may be reduced 0
ing within one month.

le priceof Ti (HGV)inm n the production of original document
sale price of Tipper

pertaining to the vehicle which
re, therefore, called upo

You a
e withina month of issuance O

was indulged in illegal min |
n to deposit the fines/penalty mentioned

: f this notice failing which further action
against your name and vehicl

will be taken as per the said notification

sub-Divisishalofficer (C), )
par ict Solan (H.P).
Nalagarh, il
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No.: NLG/SDM/Misc./2024- 1 L1198
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (H.P).

Email ID: sdmnalagarh.solan@gmail.com.

Nalagarh, Dated: 7“" August, 2024

To
Sh. Jagtar S/o Sh. Devraj,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
A/F. Since, required vehicle details/information have not been made/are not available, therefore,
the sale price of tipper has been assessed as equivalent to current usual sale price of new Tipper
(HGV) as have been received in this office for similar cases and fine has been calculated as per

said notification accordingly which is mentioned as hereunder:-

Vehicle No. & . Fine/penalty
Sr. Price/category .
Name of Person Type of . Year as per said
No. ) of vehicle . .
vehicle notification
Sh. Jagtar S/o Sh. Dev
Raj r/o Handa Khundi, Z 4,00,000/-
1 | P.O. Manpura, Tehsil | Tipper (A/F) NA NA (Four Lakh
Baddi, District Solan Rupees)
(HP)

The fine/penalty imposed above is merely on the basis of usual current
sale price of Tipper (HGV) in market which may be reduced on the production of original document
pertaining to the vehicle which was indulged in illegal mining within one month.

You are, therefore, called upon to deposit the fines/penalty mentioned

against your name and vehicle within a month of issuance of this notice failing which further action

L

fficer (O),

ict Solan (H.P).

will be taken as per the said notification.

Sub-Division
Nalagarh,
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No.: NLG/SDM/Misc./2024- 1496
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (H.P).

Email 1D: sdmnalagarh.solan@gmail.com.

{»
Nalagarh, Dated: 273 August, 2024

To
Sh. Geeta Ram S/o Sh. Ram Asra,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject:

Rc?gfc\rding recovery of Environment Compensation in lieu of illegal
mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration num ber
AJF. Since, required vehicle details/information have not been made/are not available, therefore,
the sale price of tipper has been assessed as equivalent to current usual sale price 0

f new Tipper

(HGV) as have been received in this office for similar cases and fine has been calculated as per

said notification accordingly which is mentioned as hereunder:-

Vehicle No. & . Fine/penalty
Sr. Price/category .
Name of Person Type of . Year as per said
No. . of vehicle : .
vehicle notification
Sh. Geeta ram S/o Sh.
Ram Asra /o Handa Z4,00,000/-
Khundi, P.O. Manpura, Tipper (A/F) NA NA (Four Lakh
Tehsil Baddi, Distt. Rupees)
Solan (H.P.)

The fine/penalty imposed above is merely on the basis of usual current
sale price of Tipper (HGV) in market which may be reduced on the production of original document
pertaining to the vehicle which was indulged in illegal mining within one month. |

You are, therefore, called upon to deposit the fines/penalty mentioned
against your name and vehicle within a month of issuance of this notice failing which further action

will be taken as per the said notification.
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No.: NLG/SDM/Misc./2024- '\ &L G
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (H.P).

Email ID: sdmnalagarh.solan@gmail.com.

)
Nalagarh, Dated: R}  August, 2024

To
Sh. Avtar S/o Sh. Prakash Chand,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-

Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
A/F. Since, required vehicle details/information have not been made/are not available, therefore,
the sale price of tipper has been assessed as equivalent to current usual sale price of new Tipper
(HGV) as have been received in this office for similar cases and fine has been calculated as per

said notification accordingly which is mentioned as hereunder:-

Vehicle No. & . Fine/penalty
Sr. Price/category i
Name of Person Type of f vehicl Year as per sai
e vehicle o veliele notification
Sh. Avtar S/o Sh.
Prakash Chand r/o Z4,00,000/-
1 | Handa Khundi, P.O. Tipper (A/F) NA NA (Four Lakh
Manpura, Tehsil Baddi, Rupees)
Distt. Solan (H.P.)

The fine/penalty imposed above is merely on the basis of usual current

sale price of Tipper (HGV) in market which may be reduced on the production of original document

pertaining to the vehicle which was indulged in illegal mining within one month.
You are, therefore, called upon to deposit the fines/penalty mentioned

against your name and vehicle within a month of issuance of this notice failing which further action

will be taken as per the said notification.
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[t
No.: NLG/SDM/Misc./2024- 149 @ O
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (H.P).

Email ID: sdmnalagarh.solan@gemail.com.

)
Nalagarh, Dated: 23 August, 2024

To
Sh. Chaman Lal S/o Sh. Sucha Ram,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject:

R;ggrding recovery of Environment Compensation in lieu of illegal
mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tractor without registration number.
In absence of vehicle particulars, the usual sale price of a tractor was taken as basis for imposing

the fine/penalty as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS

(Env. Sci. & Tech.) to the Govt. of HP which is mentioned as hereunder:-

Vehicle No. & . Fine/penalty
Sr. Price/category )
Name of Person Type of : Year as per said
No. vehicle of vehicle notification
Sh. Chaman Lal S/o Sh.
Sucha Ram r/o Handa 2 2,00,000/-
1 | Khundi, P.O. Manpura, Tractor NA NA (Two Lakh
Tehsil Baddi, Distt. Rupees)
Solan (H.P.)

You are, therefore, called upon to deposit the fines/penalty mentioned

against your name and vehicle within a month of issuance of this notice failing which further action

L

Sub-Divisiondl Officer (C),
Nalagarh, District Solan (H.P).

will be taken as per the said notification.
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No.: NLG/SDM/Misc.2024- 14 99
Office of Sub-Divisional Officer (C)
Nalagarh, Distt. Solan (FLP). ’
Email ID: sd_nmal_aggrl_l.sgl_zm@gmail.com.

Nalagarh, Dated: 9 'lthAugust, 2024

To
Sh. Avtar S/o Sh. Dhuna Ram,
r/g Pz.xploha, P.O. & Tehsil Kalka,
District Panchkula (HR).
Subject:

Regarding recovery of Environment Compensation n lieu of illegal
mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter& enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
HR68 3800. To calculate the fines/penalty as per approach-1 of notification No. STE-E(5)-2/2021
dated 18-08-2022 of ACS (Env. Sci. & Tech.) to the Govt. of HP, particulars of said vehicle were
called from RLA Nalagarh. As per report and enclosures received from RLA Nalagarh, the fine has

been calculated as per said notification which is mentioned as hereunder:-

Vehicle No. & ) Fine/penalty
Sr. Price/category .
Name of Person Type of : Year as per said
| No. \ vehicle af vELiole otificatio
| notification
Sh. Avtar S/o Sh.
Ghunna Ram r/o Handa 53,19,897/- % 4,00,000/-
1 | Khundi, P.O. Manpura, Hltg.?c 2:3)00 (More than 25 2022 (Four Lakh
Tehsil Baddi, Distt. PP Lakh) Rupees)
Solan (H.P.).

You are, therefore, called upon to deposit the fines/penalty mentioned

against your name and vehicle within amonth of issuance of this notice failing which further action

will be taken as per the said notification.

-

-

Sub-Divisionat Dfficer (C),
Nalagarh, Distri¢t Solan (H.P).
dst. No. & Date: A/A .
. Copy forwarded to M/s JS Choudhary, Prop. Av.tar near .Goga Madi
Paploha,P.0. & Tehsil Kalka, District Panchkula (HR) reported owner of vehicle mentioned above,

for information and similar necessary action.

Sub-DivisionafOlficer (C),
Nalagarh, Dis
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No.: NLG/SDM/Misc./2024- 15 op
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (H.P).

Email ID: sdmnalagarh.solan@gmail.com.

%)
Nalagarh, Dated: 99~ August, 2024

To
Sh. Labh Singh S/o Sh. Lajja Ram,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject:

Regarding recovery of Environment Compensation in lieu of illegal
mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
A/F. In absence of vehicle particulars, the usual sale price of a tractor was taken as basis for
imposing the fine/penalty as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022
of ACS (Env. Sci. & Tech.) to the Govt. of HP which is mentioned as hereunder:-

Vehicle No. & . Fine/penalty
Sr. Price/category )
Name of Person Type of of vehicle Year as per said
Dan vehicle notification
Sh. Labh Singh S/o Sh.
Lajja Ram r/o Handa 22,00,000/-
1 | Khundi, P.O. Manpura, | Tractor (A/F) NA NA (Two Lakh
Tehsil Baddi, Distt. Rupees)

Solan (H.P.)

You are, therefore, called upon to deposit the fines/penalty mentioned

against your name and vehicle within a month of issuance of this notice failing which further action

L.

Sub-Divistongl Officer (C),

Nalagath)i}wt Solan (H.P).

will be taken as per the said notification.
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No.: NLG/SDM/Misc./2024- ) 50)
Office of Sub-Divisional Officer (©),
Nalagarh, Distt. Solan (H.P).

Email ID: sdmnalagarh.solan@gmail.com.

Nalagarh, Dated: ")_‘]w' August, 2024

To
Sh. Jagtar S/o Sh. Devraj,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject:

Re?g:clrding recovery of Environment Compensation in lieu of illegal
mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-

Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
A/F. In absence of vehicle particulars, the usual sale price of a tractor was taken as basis for

imposing the fine/penalty as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022
of ACS (Env. Sci. & Tech.) to the Govt. of HP which is mentioned as hereunder:-

Vehicle No. & . Fine/penalty
Sr. Price/category .
Name of Person Type of of vehicle Year as per said
No. vehicle notification
Sh. Jagtar S/o Sh. r/o %2.00,000/-
i Handa Khund.l, PO Tractor (A/F) NA NA (Two Lakh
Manpura, Tehsil Baddi, Rupees)

Distt. Solan (H.P.)

You are, therefore, called upon to deposit the fines/penalty mentioned
against your name and vehicle within a month of issuance of this notice failing which further action

will be taken as per the said notification.

Sub-Divisigne

Nalagarh; is&i«c/t Solan (H.P).
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No.: NLG/SDM/Misc./2024- 1§04

Office of Sub-Divisional Officer (C)
Nalagarh, Distt. Solan (H.P). ,

Email 1D: sdmnalagarh.solan@gmail.com.

28

Nalagarh, Dated: Qq‘b‘/\ugust, 2024

To
Sh. Mustak Mohammad S/o Sh. Rakha Ram,
r/0 Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject:

Rgggrd'mg recovery of Environment Compensation in lieu of illegal
mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-

Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi

has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi

area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found

to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number

HP12 8822. To calculate the fines/penalty as per approach-1 of notification No. STE-E(5)-2/2021

dated 18-08-2022 of ACS (Env. Sci. & Tech.) to the Govt. of HP, particulars of said vehicle were
called from RLA Nalagarh.

As per report received from RLA Nalagarh, the sale price of tipper has

assessed as equivalent to current usual sale price of new Tipper (HGV) as have been received in

this office for penalty and fine has been calculated as per said notification accordingly which is

mentioned as hereunder:-

Vehicle No. & . Fine/penalty
Sr. Price/category .
Name of Person Type of . Year as per said
No. . of vehicle ' )
vehicle notification
Sh. Mustak Mohammad 9/2014
S/o Sh. Rakha I.{am r/o HP12 8822 (More than | ¥3,00,000/-
1 | Handa Khundi, P.O. (Tipper) NA 5 yrs but (Three Lakh
Manpura, Tehsil Baddi, PP less than 10 Rupees)
Distt. Solan (H.P.) Yrs.)

The fine/penalty imposed above is merely on the basis of usual current
sale price of Tipper (HGV) in market which may be reduced on the production of original document
pertaining to the vehicle which was indulged in illegal mining within one month.

You are, therefore, called upon to deposit the fines/penalty mentioned

against your name and vehicle within a month of issuance of this notice failing which further action

(e
Sub-Divist / al Ofticer (C),

Nalagarhy-Bistrict Solan (H.P).

will be taken as per the said notification.




No.: NLG/SDM/Misc./20744)
Office of Sub-Divisional Officer (

Nalagarh, Distt. Solan (11.).
Email 1D: sdimnalagarh.solan@gmail.com.
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Nalagarh, Dated: 9,0% August, 2024

To
Sh. Avtar S/o Sh. Prakash Chand,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject: Regarding recover  Environment Compensation

in liew of illegal
mining/transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No HP17T6068 (Tipper) and challaned by
Manpura Police vide Challan No. 0826190 during the year of 2023 To calculate the fines/penalty
as per approach-1 of notification N;TEE E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &

Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National

Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National

Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from
RLA Nalagarh.

From the perusal of report received from RLA Nalagarh, it reveals that the said
vehicle is not registered on portal/registered temporarily. Therefore, the sale price of tipper has

assessed as equivalent to the current usual sale price of new Tipper (HGV) as have been received

in this office for penalty and the fine has been calculated as per said notification accordingly
which is mentioned as hereunder:-

Sr. Name of Person Vel};‘deeli(;" * Fireaeategmry Y Fme/[’eﬂa_lty
No. P! of vehicle ear as per S?ld
vehicle notification
Sh. Avtar S/o Sh. As stated % 4,00,000/-
\ 1 | Prakash Chand r/o Tipper above (More A8 Rt (Four Lakh
Handa Khundi than 25 Lakh) above Rupees)

The fine/penalty imposed above is merely on the basis of usual current sale price
of Tipper (HGV) in market which may be reduced on the production of original document

pertaining to the vehicle which was indulged in illegal mining within one month

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will
be taken as per the said notification.




No.: NI G/SDM/Mi 1

G/S 15¢./2024- 1432 - 1y,
Office of Sub-Divisional Officer (), ’
Nalagm"h. Distt. Solan (H.P).
Email 1D: Rdlnn:lI:IQ:II'h.S()l:)ll(/(jg,_'_lll.’li|.(‘”lll.

Nalagarh, Dated: Q\Ob'“Allgust, 2024

To
Sh. Harbans S/o Sh. Gurbaksh
r/o Khol Beli, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.),
Subject: Regarding recovery of Environment Compensation in

mining/transporting minor mineral illegally.

lieu

30

of illegal

On the subject cited above, a letter No. 408/SA dated 13-02-2024 of SHO,

Manpura has been received in this office through the office of HP State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. PB12AF1076 (Tractor) and challaned by

Manpura Police vide Challan No. 0826196 during the year of 2023. To calculate the fines/penalty
as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &

Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National

Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National

Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

Vehicle No. & . Fine/penalty
Sr. . Price/category :
Name of Person Iype of ; Year as per said
No. . of vehicle . X
vehicle notification
Sh. Harbans S/o Sh.
Gur.baksh r/o  Khol PBI2AF1076 % 4,86,607/- 2018 X2,00,000/-
1 | Beli, P.O. Manpura, (Tractor) (Less than 25 | (More than | (Two Lakh
Lalkh) Syrs.) Rupees)

Tehsil Baddi, District

Solan (H.P.)

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

0

Sub-Divisio]

o«
Nalagarh,

Endst. No. & Date: A/A

Copy forwarded to Sh. Virender S/o Sh. Dila Ram /o Belian; P.O. Beli, District
Rupnagar (PB) reported owner of vehicle mentioned above, for information and similar necessary

action.

Sub-Divis
G]\— Nalagarh,

Officer (C),
Fict Solan (H.P).

1ol |

E——
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1(\)18._ * NLG/SDM/Misc./2024- 1ty 39
N 1ce of Sub-Divisional Officer (C)
Ealagarh, Distt. Solan (H.P). .

mail ID: sdmnalagarh.solan@gmail.com.

Nalagarh, Dated: }o’V‘Augusl, 2024

To
Sh. Avtar Singh S/o Sh. Prakash Chand,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject: Regarding recover Environment Compensation in lieu of illegal

mining/transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using Tipper RC No. HP10TC 00668/21 (Tipper) and challaned
by Manpura Police vide Challan No. 0826197 during the year of 2023. To calculate the
fines/penalty as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS
(Env. Sci. & Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble
National Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as
National Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were

called from RLA Nalagarh.
From the perusal of report received from RLA Nalagarh, it reveals that the said

vehicle is not registered/registered temporarily. Therefore, the sale price of tipper has assessed as
equivalent to the current usual sale price of new Tipper (HGV) as have been received in this
office for penalty and the fine has been calculated as per said notification accordingly which is

mentioned as hereunder:-

Sr Vehicle No. Price/categor Fine/penalty
- Name of Person & Type of atesory Year as per said
No. . of vehicle 3 .
vehicle : notification
Sh. Avtar Singh S/o Sh. r— 2 4,00,000/-
Prakash Chand r/o . ) As stated
1 . Tipper above (More (Four Lakh

Handa Khundi, P.O. than 25 Lakh) above Ripees)
Manpura, Tehsil Baddi : * p

The fine/penalty imposed above is merely on the basis of usual current sale price
of Tipper (HGV) in market which may be reduced on the production of original document

pertaining to the vehicle which was indulged in illegal mining within one month.

You are, therefore, called upon to deposit the fines/penalty mentioned against
1 will

your name and vehicle within a month of issuance of this notice failing which further actiot

be taken as per the said notification.

Sub-Division icer (C),
i Solan (H.P).
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0.: Nl,g‘./SI)M/Misc./znz«r- Y3
flice of Sulb»l)ivisionzll Officer ((;)

Nalagnrh, Distt. Solay (H.p) ‘
Email 1. sdmnalagaey

N

arh.solan wemail com,

Nalagarl,. Dated: ’,C}th/\llglvsf, 2024

To
Mohd. Yakub S/o Sh, Roshandeen,
r/o Belj Khol, P.O. Manpura,
Tehsil Baddi, Distt. Solan (H.P.).
Subject:

Regarding recovery  of  Environment

VO Compensation in lieu of illegal
mmlng/transponting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,

ce through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has reve

Manpura has been received in this offj

aled that you were found to be indulged in illegal

mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challaned by Manpura

Police vide Challan No. 0826199 during the year of 2023. To calcul

ate the fines/penalty as per
approach

-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. & Tech.) to
the Govt. of HP and in compliance to the orders being passed by Hon’ble National Green

Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National Green

Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from RLA

Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-

Vehicle No. . Fine/penalty
Sr. Price/category ;
Name of Person & Type of . Year as per said
No. : of vehicle : .
vehicle notification
Il;/IOIl]d. dYaktlbr/as)/O Bse]}i Tractor % 2,00,000-
I R NA NA (Two Lakh
Khol, P.O. Manpura, (A/F) Riipies)
Tehsil Baddi : P

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-Divisig
Nalagar

icer (C),
ict Solan (H.P).

[
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No.: NI G/SDM/Mi

A/ 15¢./2024- 1y
Office of Sub-Divisional Officer (??
Nalagarh, Distt. Solan (H.P).

Email 1D: sdnn;
ID: sdmnalagarh solan‘e gmail.com.

Nalagarh, Dated: QO%Alugust, 2024

To
Ram Gopal S/o Sh. Parkash Chand.
/0 Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.)
Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challaned by Manpura
Police vide Challan No. 0046266 during the year of 2023. To calculate the fines/penalty as per
approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. & Tech.) to
the Govt. of HP and in compliance to the orders being passed by Hon’ble National Green
Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National Green
Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from RLA

Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-

Sr. Vehicle No. Price/category Fine/penalty
N(; Name of Person & Type of of vehicle Year as per said
) vehicle notification
Ram Gopal S/o Sh. % 2.00,000/-
| | Parkash  Chand - ©/0 | pior a /) NA NA (Two Lakh
Handa Khundi, P.O. Rupees)
Manpura, Tehsil Baddi

You are, therefore, called upon to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuance of this notice failing which further action will

Sub-DivisiogatOfficer (C),
Nalagarh, Distrjct Solan (H.P).

be taken as per the said notification.
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No.: NLLG/SDM/Mi

G/ST isc./2024- 14 Q 0y
Office of Sub-Divisional Officer (C),
Nnh_gnrh. Distt. Solan (H.P).
Email ID: sdmnalagm b solaniegmail com.

Nalagarh, Dated: go""’/\ugus:, 2024

To
Sh. Ram Nath S/o Sh. Ratti Ram,
t/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (FL.P.).
Subject: Regarding recovery of Environment Compensation in lieu of illegal mining/

transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,

Manpura has been received in this office through the office of HP State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal

le RC No. HP12C7552 (Tractor) and challaned by

mining at Handa Khundi area by using vehic
£2023. To calculate the fines/penalty

Manpura Police vide Challan No. 0046268 during the year o
(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &

as per approach-I of notification No. STE-E
passed by Hon’ble National

Tech.) to the Govt. of HP and in compliance to the orders being
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
inder Singh, particulars of said vehicle
d from RLA Nalagarh, the fine has been

Green Tribunal, Bar Association Vs Ver were called from

RLA Nalagarh. As per the report and enclosures receive

calculated as per said notification which is mentioned as hereunder:

e =
Sr. Vehicle No. & Price/catego Fine/penalty
’ Name of Person Type of g y Year as per said
No. ; of vehicle . .
vehicle notification
Sh. Ram Nath S/o Sh.
R;tti aIl{Tallm ar/o Ijl)and]a 2 2,00,000/-
1 : ) Tractor (A/F) NA NA (Two Lakh
Khundi, P.O. Manpura, R
Tehsil Baddi ugees)

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-Division er (O),
Nalagarh, Di



No.‘: NL(i/Sl)M/Misc./?ﬂliI 5 928 35
Office of Sub-Divisional Officer (C),

Nalagarh, Distt. Solan (1.P).
Email 1D: sdmmalagarh.solan@ogmail.com.

Nalagarh, Dated: Q(JWAlngust, 2024

To
Sh. Krishan Lal S/o Sh. Telu Ram,
/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challaned by Manpura
Police vide Challan No. 0046269 during the year of 2023. To calculate the fines/penalty as per
approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. & Tech.) to
the Govt. of HP and in compliance to the orders being passed by Hon’ble National Green
Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/201 5-NGT titled as National Green
Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from RLA
Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-

Sr. Vehicle No. Pricefcatess Fine/penalty
i Name of Person & Type of A Year as per said
No. . of vehicle 2 .
vehicle notification
Sh. Krishan Lal S/o Sh. %2.00,000/-
| Telu Ram r/o Handa Tractor NA NA (Fout Lakh
Khundi, P.O. Manpura, (A/F) E({)ur A
Tehsil Baddi upses)

You are, therefore, called upon to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-Divisional/Qffieet (C),
Nalagarh, Di Solan (H.P).

3



No.: NLG/SDM/Misc./2024- 1L 23
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (11.P).

Email ID: sdmnalagarh.solangogmail.com.

Nalagarh, Dated: QOW/\ugust, 2024

To
Sh. Avtar S/o Sh. Prakash Chand,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (11P).
Subject: Regarding recovery of Environment Compensation in_lieu of illegal mining/

transporting minor mineral illegally.

No. 408/5A dated 13-02-2024 of SHO,

On the subject cited above, a letter
HP State Pollution Control Board

Manpura has been received in this office through the office of

perusal of said letter it has revealed that you were found to be indulged in illegal

Baddi. From the
a Khundi area by using vehicle RC No. HPI12

vide Challan No. 0046271 during the year of 2023. Toca
d 18-08-2022 of ACS (Env. Sci. &

d by Hon’ble National

p8323 (Tipper) and challaned by

mining at Hand
lculate the fines/penalty

Manpura Police
as per approach-I of notification No. STE-E(5)-2/2021 date

Tech.) to the Govt. of HP and in compliance to the orders being passe
unal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National

Green Trib
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from
RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been
calculated as per said notification which is mentioned as hereunder:
Sr. Vehicle No. & | o ..o /category F me/pena-lty
Name of Person Type of : Year as per said
No. ; of vehicle : .
vehicle ] notification
Sh. Aviar Slo Sh. 39,26,925/- 2022 | ¥4,00,000-
(Less than | (Four Lakh

prakash Chand  r/0 .
: Handa Khundi, P.O. Tipper M OIrJe :l;a" 25 pal B
Manpura, Tehsil Baddi. akh) Syrs.) upees)

erefore, called upon to deposit the fines/penalty

You are, th mentioned against
thin a month of issu

ance of this notice failing which further action will

your name and vehicle wi

be taken as per the said notification.
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No.: NLG/SDM/Misc./2024- 1126
OfTice of Sub-Divisional Officer (C)
Nalngnrh, Distt. Solan (H.P). ’
Email ID: sdmnalagarh solan(gmail.com.

Nalagarh, Dated: RO"»‘August, 2024

To
Sh. Raj Kumar S/o Sh. Sajoo Ram,
r/o Beli Khol, P.O. Manpura, Tehsil Baddi.
Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/transporting minor mineral illegally.

¢ No. 408/5A dated 13-02-2024 of SHO,

On the subject cited above, a lette
office of HP State Pollution Control Board

Manpura has been received in this office through the
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challaned by Manpura

Police vide Challan No. 0046273 during the year of 202
approach-I of notification No. STE-E(5)-2/2021 dated 18-0

the Govt. of HP and in compliance to the orders being
assed in O.A. No. 360/2015-NGT titled as National Green

aid vehicle were called from RLA

3. To calculate the fines/penalty as per
8-2022 of ACS (Env. Sci. & Tech.) to
passed by Hon’ble National Green

Tribunal vide order dated 23-02-2021 p
articulars of s

Tribunal, Bar Association Vs Verinder Singh, p
m RLA Nalagarh, the fine has been

As per the report and enclosures received fro

Nalagarh.
calculated as per said notification which is mentioned as hereunder:-
Vehicle No. " Fine/penalty
Sr. Name of Person & Type of b lce/cat.egory Year as per said
No. : of vehicle . .
vehicle notification
Sh: Raj Kumar S/o Sh: e 22,00,000/-
I Sajoo Ram r/0 Beli Tractol NA NA Two Lakh
Khol, P.O. Manpura, (A/F) ( l{vo a
Tehsil Baddi upees)

You are, therefore, called upon to deposit the fines/penalty mentioned against

suance of this notice failing which further action will

Sub-Divisig, A

Nalagarh, !@

your name and vehicle within a month of is

be taken as per the said notification.

icer (C),
Solan (H.P).
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No.: NLG/SDM/Misc./2024- 141 25 Registered Post

Office of Sub-Divisional Officer (C),
Nala_garh, Distt. Solan (H.P).
Email ID: sdmnalagarh.solanogmail.com.

Nalagarh, Dated: QO%August, 2024

To
Sh. Raju S/o Sh. Najeer Mohd.
r/o Kasambowal, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/transporting minor mineral illegally.

a letter No. 408/5A dated 13-02-2024 of SHO,

On the subject cited above,
ugh the office of HP State Pollution Control Board

Manpura has been received in this office thro

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal

mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challaned by Manpura

Police vide Challan No. 0046280 during the year of 2023. To calculate the fines/penalty as per

TE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. & Tech.) to

approach-I of notification No. S
Hon’ble National Green

the Govt. of HP and in compliance to the orders being passed by
3-02-2021 passed in O.A. No. 360/2015-NGT titled as National Green

Tribunal vide order dated 2
particulars of said vehicle were called from RLA

Tribunal, Bar Association Vs Verinder Singh,

Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-

Vehicle No. . Fine/penalty
Sr. Price/category .
Name of Person & Type of . Year as per said
No. : of vehicle k .
vehicle notification
i/l;.llza_ju S/o Sh. Naji/e; 22.00.000/-
g o Tractor NA NA (Two Lakh
Kasambowal, P.O. —
Manpura, Tehsil Baddi P

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-Divis:n vtagistrate,

Nalagarh, '

1
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No.: NLG/SDM/Misc./2024- 11194
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (11.P).

Email 1D: sdmnalagarh solanf@gmail.com.

Nalagarh, Dated: % C)(;h August, 2024

To

Sh. Bir Chand S/o Sh. Prema,
r/o Beli Khol, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).

Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challaned by Manpura
Police vide Challan No. 0046283 during the year of 2023. To calculate the fines/penalty as per
approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. & Tech.) to
the Govt. of HP and in compliance to the orders being passed by Hon’ble National Green
Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National Green
Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from RLA
Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-

Sr. Vehicle No. Price/category Fine/pena_lty
No. Name of Person & Type of of vehicle Year as per Si}ld
) vehicle notification
Sh. Bir Chand 'S/o Sh. 2 2,00.000/-
1 Prema. t/o Bell Kho!, Tractor NA NA (Two Lakh
P.O. -Manpura, Tehsil Rupees)
Baddi

You are, therefore, called upon to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.
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No.: NLG/SDM/Misc./2024- 142%
Office of Sub-Divisional Officer (C),
Nalagarh, Dist(. Solan (11.p).

Email ID: sdmnnlugurh,wlun(ug_mn:nil.mm.

Nalagarh, Dated: Q.OM/\ugust, 2024

To
Sh. Radha Krishan S/o Sh. Paras Ram,
r/0 Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (HP).
Subject:

Regarding recovery of Environm

ent Compens
transporting minor mineral illeg

ation in lieu of illegal mining/
ally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. HP12P1855 (Tractor) and challaned by
Manpura Police vide Challan No. 00465286 during the year of 2023. To calculate the

fines/penalty as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS

(Env. Sci. & Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble

National Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as

National Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were

called from RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the

fine has been calculated as per said notification which is mentioned as hereunder:

i i enalty |
Sr. Vil N(;.' 8. Price/category Year F:s'ep/gr lslai(tly
No Name of Person Typfa 0 of vehicle as per said
) vehicle
Sh. Radha Krishan S/o 2 4.33,035/- 2022 2 2.00,000/-
Sh. Paas Ram r/o| HPI2P1855 (Less than 25 | (Less than (Two Lakh
1 Handa Khundi, P.O. (Tractor) Lakh) Shyssi) Rupses)

Manpura, Tehsil Baddi

You are, therefore, called upon to deposit the fines/penalty mentioned against
2 2

: : . - .  action will
your name and vehicle within a month of issuance of this notice failing which further action v

be taken as per the said notification.

Sub-Divist¥
Nalagarh, D

29
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No.: NLG/SDM/Misc./2024- 148 1- 1499
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (1.p).

Email 1D: sdmnatagarh solantegmail.com,

Nalagarh, Dated: Q()th/\ugusl, 2024

To
Sh. Manjit Singh S/o Sh. Narayan Dass,
1/0 Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P)).
Subject: Regarding recover Environment Compensation in lieu of illegal mining/

transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. PB12AE 3550 (Tractor) and challaned by
Manpura Police vide Challan No. 0046293 during the year of 2023. To calculate the fines/penalty
as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from
RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

Sr. Vehicle No. & Price/catesor Fine/penalty
’ Name of Person Type of eeory Year as per said
No. . of vehicle 2 .
vehicle notification
g}" II:]Aa"J“ S‘Iggh Y BIaAE 3550 | 2549107 2016 | 2,00,0000/-
1 1. arayan Lass 1o (Less than 25 | (More than | (Two Lakh
Handa Khundi, P.O. (Tractor) Lakh) 5 yrs.) —
Manpura, Tehsil Baddi *

You are, therefore, called upon to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

fel/ -
Sub-Divisionacl/( tficer (C),
Nalagarh, District Solan (H.P).

Endst. No. & Date: A/A N ‘
Copy forwarded to Sh. Manjeet Singh S/o Sh. Narayan Dass r/o Majri, Tehsil &

District Rupnagar (PB) reported owner of vehicle mentioned above, [yr{information and
necessary action.

Sub-Divisiq
Nalagarh, D

25
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No.: NL(‘v/S])M/MiS(J./?())A« 10U pyay L1119
Office of Sub-Divisional Officer (), \
Nalagarh, Distt. Solan (11.P).

Email 1D: sdmnalaoarh solanfogmail.com.

Nalagarh, Dated: Qoej/\ugust. 2024

To
Sh. Dinesh Kumar S/o Sh. Krishan Kumar,
r/0 Ksambhowal Gujjran, P.O. Manpura,
Tehsil Baddi, Distt. Solan (1 IP).
Subject: Regarding recover Environment Compensation in lieu of illegal mining/

transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. HP93A 7792 (Tipper) and challaned by
Manpura Police vide Challan No. 0046298 during the year of 2023. To calculate the fines/penalty
as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

Vehicle No. & ; Fine/penalty
Sr. Price/category :
Name of Person Type of . Year as per said
No. . of vehicle N .
vehicle notification
Sh. Dinesh Kumar S/o
Sh. Krishan Kumar r/o %19,88,415/- 2022 Z2,00,000/-
1 | Sambhowal  Gujjran, Tipper (Less than 25 | (Less than | (Two Lakh
P.O. Manpura, Tehsil Lakh) Syrs.) Rupees)
Baddi

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

1

Endst. No. & Date: A/A . .
' Copy forwarded to Sh. Dinesh Kumar S/o Sh. Krishan Lal r/o -v1llage Handa
Kundi, P.O. Manpura, Tehsil Baddi, District Solan (H.P.) reported owner of vehicle mentioned

above, for information and necessary action.

be taken as per the said notification.
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No.: NLG/S[)M/Misc.]Z()M- 109172
Office of Sub-Divisional Officer (C),
Nalagarh, Disty. Solan (1.p).

Email 1D; sdmn:llzlgm‘h.wlun(ujgmuiI.c()m.

Nalagarh, Dated: QO%August, 2024

To
Sh. Jaktar S/o Sh. Dey Rayj,
1/0 Chhota Makruna, Tehsil Chamkaur Sahib,
District Rupnagar (PB).

Subject: Regarding recover Environment Compens

ation in lieu of illegal mining/
transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,

Manpura has been received in this office through the office of Hp State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal

mining at Handa Khundi area by using vehicle. RC No. PB71A 9005 7(Ira9t«0£) and challaned by
Manpura Police vide Challan No. 046299 during the ye

as per approach-I of notific

ar of 2023. To calculate the fines/penalty

ation No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being

passed by Hon’ble National
Green Tribunal vide order d

ated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from
RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

? Vehicle No. & [ .+ Fine/penalty
Nr. Name of Person Type of o fvehic%e ry Year as per said
0- vehicle notification
Sif dalkdir gy Sh‘l ID"‘V 26,05,000/- 2019 22,00,000/-
1 I}\{/IaJk fa C,[}e]ho:ﬁ Tractor | (Less than 25 (More than | (Two Lakh
akruna
’ . Lakh Syrs. Rupees
Chamkaur Sahib (PB) ) yrs.) pees)

You are, therefore, called upon to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-Divisioliz
Nalagarh,

er (0),
Solan (H.P).

29
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N();: Nl,(‘i/SI)M/Miac RMA- 1Ly -1y ¢
Office of Sub-Divisional Officer (0,
Nalagarh, Dist. Solan (11 p),

Emai 1 al;
mail 1D; sdmmalagarh solan, gmail.com,

Nalagarh, Dated: QOM/\II;UHL 2024

To
M/s Balbir Sons C/o Krishan Kumar,
I"/.() Jodhpur P.O. Chikan, Tehsil Kalka.
District Panchkula (HR).
Subject: Regarding  recover  Environment Compensation  in  lieu of

. . . . . . "'egal
mining/transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO.,

Manpura has been received in this office through the office of HP State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. HR68C9009 (Tipper) and challaned by
Manpura Police vide Challan No. 0826507 during?he year of 2023. Towc-aalate the fines/penalty
as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National

Green Tribunal vide order dated 23-02-202 1 passed in O.A. No. 360/2015-NGT titled as National

Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from
RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

Sy Vehicle No. & Price/cate Fine/penalty
’ Name of Person Type of ricereategory Year as per said
No. : of vehicle p .
vehicle notification
pis Bdlar Stos Kb 251,48288- | 2021 | Z4,00,000/-
Krishan  Kumar r/o | HR68C9009
| . ; (More than 25 | (Less than (Four Lakh
Jodhpur P.O. Chikan, (Tipper) Lakh) 5 yrs.) Rupees)
Tehsil Kalka ' )

You are, therefore, called upon to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-Divisiona r (C),
Walagarh, Di olan (H.P).
Endst. No. & Date: A/A .
Copy forwarded to M/s Dalbir Sons C/o Krishan Kumar, vxllage Jodhpur, P.O.
Chikan, Tehsil Kalka, District Panchkula (HR) reported owner of vehicle maptioged above, for
information and necessary action.

icer (C),
Solan (H.P).

Sub-Division
Ul\_ Nalagarh, Di



To

Subject:

No.: NLG/SDM/MisJ?.g45 U16-1u15
Office of Sub-Divisional Officer (C),

Nalagarh, Distt. Solan (H.P).
Email 1D: sdmnalagarh.solan@gmail.com.

Nalagarh, Dated: Qo{‘"/\ugust, 2024

Sh. Manjit Singh S/o Sh. Narayan Dass,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, Distt. Solan (H.P.).

transporting minor mineral illegally.

45

Regarding recover Environment Compensation in lieu of illegal mining/

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,

Manpura has been received in this office through the office of HP State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. PBI12AE 3550 (Tractor) and challaned by
Manpura Police vide ChallMA@Sﬁdgring the yeér of 2023. To calculate the fines/penalty
as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National
Green Tribunal vide order dated 23-02-2021 paésed in O.A. No. 360/2015-NGT titled as National

Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

Sr Vehicle No. & Price/cateso Fine/penalty
’ Name of Person Type of eeory Year as per said
No. . of vehicle v .
vehicle notification
2}“ ]I:I’Ia“l“ S‘[‘;gh S_;" PBIIAE 3550 | 2549107 2016 | %2,00,000/-
1 HL d aralgm d'ass ploo 1? act J.) (Less than 25 | (More than | (Two Lakh
anda wundi, 0. (Tractor Lakh) — Rupees)

Manpura, Tehsil Baddi

L

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Endst. No. & Date: A/A

Copy forwarded to Sh.
Rupnagar (PB) reported owner of vehicle mentioned

Manjeet Singh S/o Narayan Dass /o Majri, D1stt.
above, for information gfid fecessary action.

R N L

gy



No.: NLG/SDM/Misc./2024- 1 U3

Office of Sub-Divisional O

Nalagarh, Dist1. Solan (r.p
Email ID: sdmnalagarh solan

).

[Ticer (C),

egmail.com,

Nalagarh, Dated: QOM/\ugusl. 2024

To

Sh. Jagtar S/o Sh. Dev Raj
r/0 Chhota Makruna, Tehsil Chamkaur Sahib,

District Rupnagar (PB)

Subject:

transporting minor mineral illegally.

46

Regarding recover Environment Compensation in lieu of illegal mining/

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,

Manpura has been received in this office through the office of HP State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal

mining at Handa Khundi area by using vehicle RC No. PB71A 9(}9_5@('/111_@9}@) and challaned by

Manpura Police vide Challan No. 0826515 during the year of 2023. To calculate the fines/penalty
. - .
as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &

Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National

Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National

Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

Vehicle No. & . . Fine/penalty
e Name of Person Type of P”c;/c;:t.e%my Year as per sz}id
No. vehicle ot vehuele notification
Sh. Jaktar S/o Sh. Dev 2 6.05.000/- 2019 22.00,000/-
1 Raj r/o Chiliofzt |, PEILAS00% (Less than 25 | (More than | (Two Lakh
Makruna, Tehsil (Tractor) Lakh) 5 yrs.) Rupees)
Chamkaur Sahib (PB)

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action wil

be taken as per the said notification.

Nalagarh, Di§

o

¢t Solan (H.P).

a<
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No.: NL(‘:/SI)M/Misc./2()24TI \%

Office of Sub-Divisional Officer (),
Nalagarh, Distt. Solan (H.P).
Email ID: sdmnal

179"“410

agarh.solan@gmail com.

Nalagarh, Dated: 20" August, 2024
To
Sh. Jmaldeen S/o Sh. Rakhu Ram
/0 Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P,).
Subject:

Regarding recover Environment Compensation in

lieu of illegal mining/
transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi.

From the perusal of said letter it has revealed that you were found to be indulged in illegal

mining at Handa Khundi area by using vehicle RC No. HP128822 (Tractor) and challaned by

Manpura Police vide Challan No. 0826530 during the year of 2023. To calculate the fines/penalty
~—————e et

as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being p

assed by Hon’ble National
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National

Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been
calculated as per said notification which is mentioned as hereunder:

Vehicle No. & g Fine/penalty
Sr. Price/category v by
X Type of . ear P
e Name of Person vzeflicle of vehicle notification
Sh. Jmaldeen S/o Sh. 2014 22,00,000/-
Rakhu Ram r/o Handa HP128822 NA (More than | (Two Lakh
: Khundi, P.O. Manpura, (Tractor) 10 yrs.) Rupees)
Tehsil Baddi

You are, therefore, called upon to deposit the fines/penalty mentioned against

. . . 7 : o will
our name and vehicle within a month of issuance of this notice failing which further action
y
be taken as per the said notification.

Endst. No. & Date: A/A

C forwarded to Sh. Kunta S/o D/o Rakhu r/o village Handa Kundi, Tehsil
Opy e .

Sub-Divisj
Nalagarh,

ficer (O),
ict Solan (H.P).

%

SIS
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Annexure R-3 48

No. Baddi/SDM/M.Aﬂ\IZ‘&UQS- 1560 -6]

Ofﬁcq of the Sub Divisional Officer(C), Aecied
Badclh, District Solan ,H.P

Email 1D- sdmbaddi.solan@gmail.com.

Dated: 3y, c09, Lo )8

To

Sh. Avtar, S/o Sh. Prakash Chand
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regardin recovering Environment Compensation in lieu of

illegal mining/ transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1435 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon

you.
In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will resuit in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper bearing Vehicle RC No.
HP12T6068, and were challaned by Manpura Police vide Challan No. 0826190 during

the year of 2023. The environmental compensation has been assessed accordingly,

4

based on the aforementioned notification, as detailed below:

B
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Vehiclé_:l'izg S .

1
Fine/penalty a
e Name of Person . Piice eategory Year per said ﬂ\
No. Type of of vehicle
notification
vehicle I
Sh. Avtar, S/o Sh.
Prakash Chand,
R/o Handa As Z 4,00,000/ -
1 | Khundi, P.O Tipper As stated above stated (Four Lakh
2 . (More than 25
Manpura,Tehsil lakh above Rupees)
Baddi,  District )
Solan, H.P J

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name ,of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dz, SanjeMmar Dhiman, HPAS

% Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this
office.

Dr. Sanjee’ Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



No. Baddi/SDM/M.A/N( /\i@ |562-156Y 50
Office of the Sub Divisional cer(C), Hotiee
Baddi, District Solan ,H.P

Email ID: sdmbaddi.solan@gmail.com.

Dated: 20.09: 2015

To

Sh. Harbans, S/o Sh. Gurbaksh
R/o Khol Beli, P.O Manpura,
Tehsil Baddi, District Solan, H.P

jeu of

Subject: M:e_ﬁ:gg%recovering Environment Compensation in 1
illegal mining/ transporﬁjgminigggineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File /2024~

2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No. Udyog—/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
“MLA apprised of losses due to illegal mining in

No. 563/2023 and news item titled
une dated 08.09.2023 and letter No.

Doon Assembly Segment” appearing in Dainik Trib
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1433-1434 dated 20.08.2024, notice had been issued

to you to deposit the fines/penalty imposed upon one month of the issuance of said

notice. However; till date, neither have you approached the office of the SDM,

Nalagarh /Baddi, nor have you deposited the environmental compensation/fine/penalty

imposed upon you.
In this connection, a last opportunity is being given to you to deposit
tioned below. Consequently, failure to comply within seven (07) days

fines/penalty men
this notice will result in further action for recovery of the said amount in

of the receipt of
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. PB12AF1076, and were challaned by Manpura Police vide Challan No.
0826196 during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:



Sr.
No.

Name of Person
| Sh. Harbans, S/o
Sh. Gurbaksh,
R/o Khol Beli,
P.O Manpura,
Tehsil Baddi,
District Solan,

H.P

You are,

Vehicle No. 7

3c1ﬂcategory

51

Fine/penalty as kI

& Type of Year per said ==/
vehicle ofivehicle notification
2018

X -
PB12AF1076 | 24,86,607/- | (More 2,00,000/

(Two Lakh
(Tractor) (Less than 25 | than 5 Rupees)

lakh) yrs.) P

therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0O338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department.of Environment Science & Technology, .
failing which, strict action will be initiated without any further correspondence.

Copy forwarded to: *

Dr. S

Sub-DiVisional Magistrate,
Baddi, District Solan (H.P).

i®¢v Kumar Dhiman, HPAS

1. SHO, Manpura for service of the notice and submit compliance report to this

office.

2. Sh. Virender, S/o Sh. Dila Ram, R/o Belian, P.O Beli, District Rupnagar (PB)

reported owner of vehicle mentioned above, for information and similar
necessary action.

Dr. Sanj

g?,. Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

Kumar Dhiman, HPAS



No. Baddi/SDM/M.A/NGT/2025- {5¢5-¢¢ Notice II
Office of the Sub Divisionql ggcr((,‘), 52 -
Baddi, District Solan ,H.P

Email ID: sdmbaddi.solan@gmail.com.
Dated: 20-:09, 20 .5

To ,
Sh. Avtar Singh, S/o Sh. Prakash Chand,
R/o I—Ian_da Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1432 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tipper bearing Vehicle
Registration No. AHPlOTCOO68 /21, and were challaned by Manpura Police vide Challan
No. 0826197 during the year of 2023. The environmental compensation has been

assessed accordingly, based on the aforementioned notification, as detailed below:

B~



- Vehicle No. | __ ategory Fine/penalty as
Nc; Name of Person | & Type of {gélcle Year per said
’ vehicle : notification -
Sh. Avtar Singh,
S/o Sh. Prakash
Chand, R/o As Stated
, | Handa Khundi, , | Tipper above As stated Fptﬁ)?i?a(jgll'
P.O Manpura, (More than 25 | above Rupees)
Tehsil Baddi, ' Lakh) ¥
District Solan,
H.P
You are, therefore, once again directed to deposit the

“imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dr. %v Kumar Dhiman, HPAS

UL Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. S

I

v Kumar Dhiman, HPA
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

53
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No. Baddi/SDM/M.A/NGT/2025- |$¢7 -6% Notice II
Office of the Sub Divisional Officer(C),

Baddi, District Solan ,H.P

Email 1D: sdmbaddi.solan@gmail.com.

Dated: 2o0- 09, 22L5

To
Sh. Mohd Yakub, S/o Sh. Roshandeen,
R/o Beli Khol, P.O Manpura,
Tehsil Baddi, Distt. Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2623-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1431 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you. _

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. A/F, and were challaned by Manpura Police vide Challan No. 0826199
during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:

4



Vehicle No. Fine/ penult
E" Name of Person & Type of g ;’;‘:’EOI‘Y Year v aaI;d Y as
No. . v_e}lif:le . i | notification
Sh. Mohd Yakub, misdictod
S/o Sh.
Roshandeen, Tractor 22,00,000/-
1 | R/o Beli Khol, (A/F) NA NA (Two Lakh
P.O Manpura, Rupees)
Tehsil Baddi,
Distt. Solan, H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanje umar Dhiman, HPAS
' ¥ Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.
Dr. Sanj Kumar Dhiman, HPAS

%, Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NG;I/g%Z\ 1569~ Notice II
Office of the Sub Divisional Officer(C),

Baddi, District Solan ,H.P

Email ID: sdmbaddi.solan@gmail.com.

Dated: Zo.oqolv)ls

To

Sh. Ram Gopal, S/o Sh. Prakash Chand,
R/o0 Handa Kundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
tion in lieu of

4
Subject: Notice regardin recov%nsa

illegal mining/transportin mining mineral illegall

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the

ning Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A

office of the Mi
due to illegal mining in

No. 563/2023 and news item titled

Doon Assembly Segment” appearing in Dainik Tribune da

SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
nal Officer (C), Baddi wherein vide

«“MLA apprised of losses
ted 08.09.2023 and letter No.

have been transferred to the office of the Sub Divisio
letter No. NLG-/SDM/Misc./2024-1430 dated 20.08.2024, notice had been issued to you

to deposit the fines/ penalty imposed upon one month of t
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,

al compensation/fine/ penalty imposed upon

he issuance of said notice.

nor have you deposited the environment

you.
In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days

of the receipt of this notice will result in further action for recovery of the said amount in

accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved 1n
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. A/F, and were challaned by Manpura Police vide Challan No. 0046266
during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:

4

y—
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I ~ | Vehicle No. B [ o Fine/penalty as
Pri t
S Name of Person & Type of o; ::lll;:;eegory Year per said
No. vehicle |~ " | | notification
Sh. Ram Gupaf
S/o Sh. Prakash
Chand,
R/o Handa Tractor Z2,00,000/-
1 | Kundi, P.O (A/F) NA NA (Two Lakh
Manpura, Rupees)
Tehsil Baddi,
District Solan,
H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. SanjeeM Dhiman, HPAS

o/b Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Saana_r Dhiman, HPAS

aZ(_ Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



. 4 Notice I
Office of the Sub Divisiof|l er(C), >8 :
Baddi, District Solan ,H.I

Email ID: sdmbaddi.solan@gmail.com.

Dated: 20.09.% 14

No. B:l[‘l(ii/SI)M/M./\/N(‘r'i‘/’),(éﬁ I H~-F2

To
Sh. Ram Nath, S/o Sh. Ratti Ram,
R /o Handa Kundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chi:ef Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1429 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. HP12C7552, and were challaned by Manpura Police vide Challan No.
0046268 during the year of 2023. The environmental compensation has been assessed

accdrdingly, based on the aforementioned notification, as detailed below:

B
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- Vehicle No. '{I | ;'; ;;ry Fine/penalty as\\”_
No' Name of Person & Type of icle Year per said
. vehicle o notification
Sh. Ram Nath,
S/o Sh. Satti
Ram,
R/o Handa Tractor ¥2,00,000/-
1 | Kundi, P.O (A/F) NA NA (Two Lakh
Manpura, Rupees)

Tehsil Baddi,
District Solan,
H.P

You aré, therefore,

once again directed

to deposit the

imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. SanjeMar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

SHO, Manpura for service of the notice and-submit compliance report to this office.

Dr. Sa.Mmar Dhiman, HPAS

‘/( Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



No. Baddi/SDM/M.A/N(]]‘%(Qs. [533-3Y % Notice
Office of the Sub Divisional Officer(C) -
Baddi, District Solan ,H.P .

Email ID: sdmbaddi.solan@gmail.com.

Dated: Qe:09, Lo LS

To
Sh. Krishan Lal, S/o Sh. Telu Ram,
R/o Handa Kundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddji, letter No. Udyog-/SLN/MM /NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearin'g in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1428 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have youAdeposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to com‘ply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Séi. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps fpr recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. A/F, and were challaned by Manpura Police vide Challan No. 0046269
during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:

W
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Vehicle No.,m Fine/ I?englty as
o, Name of Person & Type of 401{‘?altegory Year per said ) ‘
i vehicle oi'wehicle notification

Sh. Krishan Lal,
S/o Sh. Telu
Ram,

R/o Handa Tractor ¥2,00,000/-
1 | Kundi, P.O (A/F) NA NA (Two Lakh
Manpura, Rupees)
Tehsil Baddj, _

District Solan,

P T

Dr. San;j umar Dhiman, HPAS
OZA Sub-Divisional Magistrate,

Baddi, District Solan (HLP).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Saanmar Dhiman, HPAS

.ZL Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/N 1‘4;25- I1595- 1
Office of the Sub Divisi()ﬂal JMicer(C), rotiee
Baddi, District Solan ,H.P

Email ID: sdmbaddi.solan@gmail.com.

Dated: %90.09., 2025

To
Sh. Avtar, S/o Sh. Prakash Chand,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter -No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1427 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines /penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper with RC No. HP12P8323,
and were challaned by Manpura Police vide Challan No. 0046271 during the year of

2023. The environmental compensation has been assessed accordingly, based on the

g

aforementioned notification, as detailed below:
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y
143
Sr. Vehicle No. .- Fine/penalty as
No. Name of Person & Type of ; aere 1 BOTY | year per said
- vehicle of vehicle notification
Sh. Avtar, S/o | '
Sh. Prakash
Chand,
R/o Handa S 39,26,925/- 212,-232 2 4,00,000/-
1 | Khundi, P.O ‘PPEL (More than 25 {h U< | (Four Lakh
Manpura, Lakh) an Rupees)
Tehsil Baddi, ye5.)
District Solan,
H.P
You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

D, Sanjee&’{mar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

I

Copy forwarded to:
SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. SanjeevMar Dhiman, HPAS

D}b Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. I?:\(‘I(ii/Sl)M/M./\/N(ﬂ‘4(4ﬁ- 57939
Office of the Sub Divisional Officer(C),
Baddi, District Solan H.p

Notice 11

Email ID: sdml.)acl(li.Sulu.n:wynmil.com.
Dated: e.09, 9, Ls

To |
Sh. Raj Kumar, S/o Sh. Sajoo Ram,
R/o Beli Khol, P.O Manpura,
Tehsil Baddi, District Solan, H.P
4
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog—/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG./ SDM/Misc./2024-1426 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,
nor have you deposited the environmental compensation/ fine /penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentionéd below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tractor with vehicle RC No. A/F,
and were challaned by Manpura Police vide Challan No. 0046273 during the year of

2023. The environmental compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:

M



' Vehicle N 1 45 I *

Sr.

No. | Name of Person & Type of - Price/category |  Year l '":e.’:l;'““y -
| [ | vehicle ek [::)tlﬂcntlon
Sh. Raj Knumar, ! I L u !
S/o Sh. Sajoo % |
Ram. i 1 L
. | R/o Beli Khol, Erictor | | 22.00.000/
P.O Manpura, (A/F) NA t NA | (Twn Lakh
Tehsil Baddi. ‘ : | Rupees)
District Solan,
H.P

. YOl:l .are, therefore, once again directed to deposit the imposed
nes/penalty within 07 days of the receipt of this notice in the nodal account No.
33'8300(‘)100 185992 with IFSC Code- PUNB0338300 at Punjab National Bank. near lift.
Sl?J_mla in the name .of Director, Department of Environment Science & Technology.
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeéyt@ar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. SanjeeMr Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M ./\/N(:II‘/4:(§.»- I539-4e Notice II
Office of the Sub Divisional Officer(C),

Baddi, District Solan ,H.P

Email ID: sdmbaddi.solan@gmail.com.

Dated: )v'oq—-"l-olﬁ

To
Sh. Raju, S/o Sh. Najeer Mohd.
R/o Kasambowal, P.O Manpura, )
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received-from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been trahsferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1425 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of ‘the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you. _

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tractor with RC No. A/F, and
were challaned by Manpura Police vide Challan No. 0046280 during the year of 2023.
The environmental compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:

N
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Vehicle No. v Fine/penalty as
Br. Name of Person & Type of P;iceIII;:Sl.lZegory Year per said
No. vehicle ORTeiie notification
Sh. Raju, S/o
Sh. Najeer Mohd.
R/o Kasambowal, | Tractor ¥2,00,000/-
1 | P.O Manpura, (A/F) NA NA (Two Lakh
Tehsil Baddi, Rupees)
District Solan,
H.P _

You are, therefore, once again directed to deposit the
fines/penalty within 07 days of the

3383000100185992 with IFSC Code-
Shimla in the name of Director, De
failing which, strict action will be initi

imposed
receipt of this notice in the nodal account No.

PUNB0338300 at Punjab National Bank, near lift.
partment of Environment Science & Technology,
ated without any further correspondence,

Dr. Sanje&dnar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.B).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sanje%qar Dhiman, HPAS

0/& Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NJIé&Sﬁ IS5 - 83~ 68 Notice II

Office of the Sub Divisional Officer(C),
Baddi, District Solan ,H.P

Email 1D: sdmbaddi.solan@gmail.com.
Dated: Qo —-09~2L5

To

Sh. Bir Chand, S/o Sh. Prema, )
R/o Beli Khol, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM /NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG /Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1424 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you. '
In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Coﬁsequently, failure to comply within seven (07) days

of the receipt of this notice will result in further action for recovery of the said amount in

accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area, using a Tractor with RC No. A/F, and

were challaned by Manpura Police vide Challan No. 0046283 during the year of 2023.

The environmental compensation has been assessed accordingly, based on the

W

aforementioned notification, as detailed below:
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Vehicle No. [ Fine/penalty ag |
S Name of Person | & Type of T,ﬁgf;t:gory Year per said
g vehicle .  notification q

Sh. Bir Chand,
S/o Sh. Prema,
R/o Beli Khol, Tractor Z22,00,000/-
1 | P.O Manpura, (A/F) NA NA (Two Lakh
Tehsil Baddi, Rupees)
District Solan,
H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNBO0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanj umar Dhiman, HPAS
02L Sub-Divisional Magistrate,

Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sanje umar Dhiman, HPAS
o}_ Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



70
No. Baddi/SDM/M./\/N(:’l/éJQ- 154 ) -3 Notice II
Office of the Sub Divisional Officer(C),
Baddi, District Solan ,H.P
Email ID: sdmbaddi.solan@gmail.com.

Dated: 2009, 2ol

To
Sh. Radha Krishan, S/o Sh. Paras Ram,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

/O.A 563/2023-1358 received from the

HPSPCB Baddi, letter No. Udyog-/ SLN/MM/NGT
No. 81/2025 in O.A

025 regarding M.A

No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.

SDM/NLG/MiSC./2025—347 dated 12.03.2025 vide which the case files of illegal mining
f the Sub Divisional Officer (C), Baddi wherein vide

office of the Mining Officer Solan dated 04.08.2

have been transferred to the office o
letter No. NLG/SDM/Misc./2024—1423 dated 20.08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon one month of the issuance of said notice.

However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental compensation/fine/ penalty imposed upon

you.

In this connection,'a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days

ceipt of this notice will result in further action for recovery of the said amount in
(5)-2/2021 dated 18-08-

of the re
accordance with the provisions of the notification No. STE-E

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area, using a Tractor with RC No. HP12P1855,

and were challaned by Manpura Police vide Challan No. 00465286 during the year of
2023. The environmental compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:

b



N

. Vehicl 1 51 . 2
&y . ehicle No. Fine/penalty as ]
No Name of Person | & Type of EilcS | CREbgey Year per sal;d Y

. of vehicle
vehicle notification
Sh. Radha
Krishan, S/o Sh.
Paras Ram, 2022 ;
R/o Handa 24,33,035/- 22,00,000
X H ’ ] ’ ) /'
1 | Khundi, P.O Eﬁfﬁiff,s (Less than 25 | €55 | (o Lakn’
Manpura, lakh) iy Rupees)
Tehsil Baddi, yIs.)
District Solan,
H.P

You are, therefore, once again directed to deposit the imposed.
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dt

Sanjee

umar Dhiman, HPAS

1 Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sa_njee@ umar Dhiman, HPAS

I

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



No. Baddi/SDM/M.A/NGT/

2005 |S85 ~ 1598 ;
Office of the Sub Divisional o’?;gzg, 7 Noticell
Baddi, District Solan |H.P ’

Email ID: sdmbaddi.sdlanm}gmail.com.
Dated: 20+ 09. 2015

To
Sh. Manjit Singh, S/o Sh. Narayan Dass,
R/0o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject:

Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/ NGT File/2024-

7036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the

office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A

No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.

SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining

have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1421-1422 dated 20.08.2024, notice had been issued

to you to deposit the fines/penalty imposed upon one month of the issuance of said

notice. However, till date, neither have you approached the office of the SDM,

Nalagarh/Baddi, nor have you deposited the environmental compensation/fine/penalty
imposed upon you.

In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tractor with vehicle RC No.
PB12AE3550, and were challaned by Manpura Police vide Challan No. 0046293 during

the year of 2023. The environmental compensation has been assessed accordingly,
based on the aforementioned notification, as detailed below:

N



y
93 .

[ Vehicle No. | I B =
Sr. Price/category | Fine/ penalty as
No. Name of Person ?egcl;‘: of of vehicle Year per said

e _— o notification
Sh. Manjit Singh, -
S/o Sh. Narayan
Dass, R/o Handa . 2016
Khundi, P.O PB12AE3550 | 049107/ | (More | 22:00,000/-

Y - (Less than 25 (Two Lakh
anpura, Tehsil (Tractor) lakh than 5

Baddi, District akh) yrs.) Rupees)
Solan, H.P :

You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. SanjeegKumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

1. SHO, Manpura for service of the notice and submit compliance report to this

office.
2. Sh. Manjeet Singh, S/o Sh. Narayan Dass, R/o Majri, Tehsil & District
Rupnagar (PB) reported owner of vehicle mentioned above, for information

and necessary action.

Dr. Sanj Kumar Dhiman, HPAS

¢ Sub-Difisional Magistrate,
Baddi, District Solan (H.P)



No. Baddi/SDMm

IM.AA/NGT/2005 §1-1 s
) - ) 74 otice 11
Office of the Sul Divisional Off; 15 '

Baddi, District § S

o » Listniet Solan 1.p

Dn:til(ll .ID: sdmbaddi.solan@gmail.com.

T Yo 09 LekS

To

Sh. Dinesh Kumar, S/o Sh. Krishan Kumar,

R /o Kasmbhowal Gujjran, P.O Manpura,

Tehsil Baddi, District Solan, H.P
Subject:

Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB /RO Baddi/ NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No. Udyog—/SLN/MM/NGT/O.A 563/2023-1358 received from the

office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A

No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.

SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining

have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

letter No. NLG/SDM /Misc./2024-1411-1412 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty

imposed upon one month of the issuance of said
notice. However,

till date, neither have you approached the office of the SDM,

Nalagarh /Baddi, nor have you deposited the environmental compensation/fine/penalty
imposed upon you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2 /2021 dated 18-08-
2022 of ACS _(Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area, using a Tipper with vehicle RC No.
HP93A7792, and were challaned by Manpura Police vide Challan No. 0046298 during

the year of 2023. The environmental compensation has been assessed accordingly,
based on the aforementioned notification, as detailed below:

b
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155

 Vehicle No. Price/category | . per said
ﬁr' Name of Person | & Type of of vehicle notification

s vehicle o e
Sh. Dinesh
Kumar, S/o Sh.

Krishan Kumar, 2022 ; 5
R/0o Kasmbhowal HPO3A7792 ¥19,88,415/- (Less 2‘2’201:21(()]’?/

1 | Gujjran, P.O (Tipperi (Less than 25 than 5 (Tw
Manpura, lakh) yrs.) Rupees)
Tehsil Baddi,

District Solan,
H.I
You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNBO338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department .of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanj mar Dhiman, HPAS

Sub-Divisional Magistrate,

Baddi, District Solan (H.P).
Copy forwarded to:

1. SHO, Manpura for service of the notice and submit compliance report to this

office.

2. Sh. Dinesh Kumar, S/o Sh. Krishan Lal,

Manpura, Tehsil Baddi,
mentioned above, for infor

R/o Village Handa Kundi, P.O
District Solan (H.P) reported owner of vehicle
mation and necessary action.

Dr. Sanje

PZL Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

mar Dhiman, HPAS



No. Hnddi/SI)M/M_A/N(Yl'/)ll.’356 b Notice IT
Office of the Sub Divisional Officer(C),

Baddi. District Solan 11.P

Email ID: sdmbaddi.solan@ gmail .com

Dated:
)
To
Sh. Manjit Singh, S/o Sh. Narayan Dass,
R/o Handa Khundi, P.O Manpura, Tehsil Baddi,
Distt. Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which thé case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1416—14 17 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one month of the issuance of said
notice. However, till date, neither have you approached the office of the SDM,
Nalagarh /Baddi, nor have you depc.)sited the environmental compensation/fine/penalty
imposed upon you. '

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No.. STE-E(5)-2/2021 dated 18-08-
2022 of ACS '(Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealec‘i that you were involved in
illegal mining activities at Handa Khundi area, using a tractor with vehicle RC No.
PB12AE3550, and were challaned by Manpura Police vide Challan No. 0826514 during

the year of 2023. The environmental compensation has been assessed accordingly,

based on the aforementioned notification, as detailed below:

§



IR e ——

e T T T e N T

e — Fine/penalty a:
Vehicle Nq 57 | \
Sr. ife/category Yedsr per said . N
No. | Name of Person | g Typeof | & vehicle - notification
vehicle
Sh. Manjit Singh,
S/o Sh. Narayan 2016
Dass,R/0 Handa 25,49,107 - 22,00,000/-
I | Khundi,  pq|P B;,QAE%SO (Less than 25 | W% | (1o Lakh
Manpura, Tehsil (Tractor) lakh) v8.) Rupees)
Baddi, Distt. L
Solan, H.p
e

You are, therefore, once again directed to deposit the imposed
fines/penaity within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjee mar Dhiman, HPAS _
Sub-Divisidnal Magistrate,

Baddi, District Solan (H.P).
Copy forwarded to:

1. SHO, Manpura for se
office.

rvice of the notice and submit compliance report to this
2. Manjeet Singh, S/o Narayan Dass, R

/o Majri, Distt. Rupnagar (PB) reported
owner of vehicle mentioned above, for

information and necessary action.

Dr. SanjeeyKumar Dhima;n, HPAS
Sub-Diwisional Magistrate,
Baddi, District Solan (H.P)




' No. Baddi/SDM |
g AINGT /28029 Q577 -
" Office of the Sy / 1/:1'/,58> 17 -14o]

78

> Divisional Off; Notice II
i e JVIsiona e
Baddi, Distriet Solan \H.p 1cer (),

l‘rla h . L‘ Ll
l : C 1 . l(l]l ! C ¥

2009 2osy
To

Sh. Jmaldeen, S/0 Sh. Rakhu Ram,
R/0o Handa Khundi, P.0O Manpura
‘Tehsil Baddj, District Solan, H.P
Subject: Notice regardin

illegal : recovering Environment Compensation in lieu of
lllegal mining/transportin mining mineral illegall

4

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1419-1420 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one month of the issuance of said
notice. However, till date, neither have you approached the office of the SDM,
Nalagarh /Baddi, nor have you deposited the environmental compensation/fine/penalty

imposed upon you.

In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area, using a tractor with vehicle RC No.
HP1_28822, and were challaned by Manpura Police vide Challan No. 0826530 during the

year of 2023. The environmental compensation has been assessed accordingly, based on
the aforementioned notification, as detailed below:

L=
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Sr. ~ | Vehicle No. [ Fine/penalty
No. Name of Person & Type of oP;i::}/ﬁc;iegory Year per said
vehicle notification
Sh. Jmaldeen,
S/0 Sh. Rakhu
Ram,
R/o Handa 2014 '

1 | Khundi, p.o| HP128822 NA —— sz,o%o}?}(l)/-
Manpura, (Tractor) than 10 gfoee:.l]
Tehsil Baddj, yrs.) .

District Solan,
H.P
v
You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
33.8300(?100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Sltumla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence..

Dr. Sanjeév\Kdmar Dhiman, HPAS
97t, Sub-Divisfonal Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

1. SHO, Manpura for service of the notice and submit compliance report to this
office.

Sh. Kunta, S/D/o Rakhu, R/o Village Handa Kundi, Tehsil Baddi, District
Solan, (H.P) reported owner of vehicle mentioned above, for information and

necessary a}ction.

Dr. Sanje umar Dhiman, HPA

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SI)M/M./\/N(?l‘@)@ lbed - lbe3 Notice II

Aol .

Office of the Sub Division: r(C),
Baddi, District Solan ,H.P
Email 1D: sdmbaddi.solan@gmail.com.

Dath: a_o. 0‘14 LULS‘

To -

Sh. Avtar, S/o Sh. Prakash Chand,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

(]
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File /2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional dfﬁcer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1493 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,
nor have you deposited the environmental compensation/fine/ penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
ﬁnes/ penalty mentioried below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistraté to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper with RC No. A/F. Since,
the required vehicle details/information has not been made/are not available, therefore,
the sale price of Tipper has been assessed as equivalent to the current usual sale price
of a new tipper (HGV) and the environmental compensation has been calculated

accordingly, in line with the above-mentioned notification dethiled as hereunder:

i



81 \
o [v Fine/penalt
[;r. fp X.e';“;r;l: c?fo- Price/category Year per slati’d 7 .
n
No. Name of Perso vehfele of vehicle | | no _ti tl‘?a_tio'!___f__

Sh. Avtar Singh,
S/o Sh. Prakash

Chand, ) R/o Tipper 24,00,000/-
1 Handa I\hundl, (A/F) NA NA (FOUI’ Lakh

P.O Manpura, Rupees)

Tehsil Baddi,

District Solan,

H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name %of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev Kumar Dhiman, HPAS

% Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sanjee Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



No. Baddi/SDM/M.A /Ny
di/s . i OP5- 52
Ofﬁcc‘. of the Sub I)ivism:mr:‘r{(é‘v Wi et
Bad(_h, District Solan ,H.P B
Email ID: sdmbaddi.solan@gmail.com.

Dated: Je.09.)olS

To

Sh. RQj Kumar,S/o Sh. Jathu Ram,
R/o Ylllage Malpur, P.O Bhud,
Tehsil Baddi, District Solan, H.P

Subject: N___g__L
4 ﬂ;:m: Iega rding recovering Environment Compensation in lieu of
gal mining/transporting minin mineral illegall

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No. UdYOg-/SLN/MM/NGT/O.A 563/2023-1358 received from the

g Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
e to illegal mining in

office of the Minin

No. 563/2023 and news item titled

» appearing in Dainik Tribune dated
e case files of illegal mining

“MLA apprised of losses du
08.09.2023 and letter No.

Doon Assembly Segment
SDM/NLG/Misc./2025-34'7 dated 12.03.2025 vide which th

have been transfe al Officer (
letter No. NLG/SDM/Misc./2024—1494 dated 27.08.2024, notice had been issued to you
to deposit the fi th of the issuance of said notice.

te, neither have you approached the
ensation

rred to the office of the Sub Division C), Baddi wherein vide

nes/penalty imposed upon one mon

office of the SDM, Nalagarh/ Baddi,

However, till da
/fine /penalty imposed upon

nor have you deposited the environmental comp

unity is being given to you to deposit

days

you.
In this connection, a last opport

fai
action for recovery of the said amo

tion No. STE-E(5)-2/2021 dated 18-08-
Divisional

lure to comply within seven (07)

entioned below. Consequently,
unt in

fines/penalty m
It in further

of the receipt of this notice will resu

accordance wit

2022 of ACS (Env. Sci.
e necessary steps for recovery.
and enc

h the provisions of the notifica

& Tech.) to the Govt. of H.P, empoOwering the Sub-

ldsures received from the office of

Magistrate to tak
e found to be

Furthermore, as per the report

the Sub Divisional Officer (C), Nalagarh, it ha

indulged in jllegal mining at Handa Khundi area by using Tipper with

e, the required vehicle details/informatio'n has not been made/are not
equivalent to the

at you wWer

s been revealed th
out registration

number. Sinc

available, therefore,

al sale priée of a new tipper (H
h the above-

the sale price of Tipper has been assessed as
GV) and the environmental compensation has
otification detailed as

current usu
entioned N

been calculated accordingly, in liné wit

hereunder:
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et 63 el -
. ehicle ne/pen ;
No. | Name of Person No. & Type Price/category | year as lTNE/l'p!Hi;:11
of vehicle
of vehicle o ) L notification
Sh. Raj Kumar,S/o ' ]
Sl_l. Jathu Ram, R/o . _ 7 4,00,000/-
1| Village Malpur, P.O Tippet NA NA (Four Lakh
Bhud, Tehsil Baddi, Rupees)
|| District Solan, H.P N

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodél account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift, .
Shimla in the name of Director, Department of Environment Science & Technology, -

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjee tar Dhiman, HPAS
v . Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Baddi for service of the notice and submit compliance report to this office.

Dr. Sanjeey’Kumar Dhiman, HPAS
n Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



No. Hnddi/RI)i\’l/MA/\/N(-)l‘6) 5 lbob =4~ 84 Notice IT
Office of the Sub Divisionhl ter(),

Baddi, District Solan H.P

Email 1D: sdmbaddi.solanw gmail .com

Dated: Jp,09.% 25

To
Sh. Jagtar , S/o Sh. Devraj,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM /NGT/O.A 563/2023-1358 received from the
office of the M_ining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and No.
SDM/NLG /Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Ofﬁ::er (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1495 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed, that you were found to be
indulged in illegal mining at Handa Khundi area by using Tipper bearing registration
number A/F. Since, the required vehicle details/information has not been made /are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the
current usual sale price of a new tipper (HGV) and the environmental compensation has
been calculated accordingly, in line with the above-mentioned notification detailed as

hereunder:
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- Jé@cé T Fine/p_éhif

Sr. No. & Price/category
N A y as per
No. | Name of Person Type of | of vehicle Year | aid
vehicle o | | notification
r
Sh. Jagtar , S/o Sh. Devraj,
1 | R/o Handa Khundi, P.O Tipper | s NA zF4'OOLOOO/_
Manpura, Tehsil Baddi, (A/F) {Fanx Lakh
District Solan, H.P Rupees)

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department .of Environment Science & Technology, -

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev Kdmar Dhiman, HPAS
O}U Sub-Divisiénal Magistrate,
Baddi, District Solan (H.P).
Copy forwarded td:

SHO, Manpura for service of the notice and submit compliance report to this office.
Dr. Sanjeev Jfimar Dhiman, HPAS

Sub-Divisidbnal Magistrate,
Baddi, District Solan (H.P)



No. Baddi/SDM/M.A/N(i‘r’l/@)@ﬂ Jbof ~1bo1 Notice II
Ofﬁcq of the Sub Divisional Officer(C),
Baddi, District Solan ,H.P

Email ID: sdmbaddi.solan@gmail.com.
Dated: 2¢.0 9. belS

To

Sh. Geeta Ram,S/0o Ram Asra,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
n in lieu of

Subject:  Notice regarding recovering Environment Compensatio
illegal mining/ transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
Chief Environmental Engineer,

203H-37 dated 24.07.2025 received from the office of the

HPSPCB Baddi, letter No. Udyog—/SLN/MM/NGT/O.A 563/2023-1358 received from the

office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A

No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.

SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining

have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

letter No. NLG/SDM/Misc./2024—1496 dated 27.08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon one month of the issuance of said notice.

However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental compensation/fine/penalty imposed upon

you.
In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for r-ecovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosuress received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
ir_ldulged in illegal mining at Handa Khundi area by using Tipper bearing registration
number A/F. Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the
current usual sale price of a new tipper (HGV) and the environmental compensation has

been calculated accordingly, in line with the above-mentioned notification detailed as

hereunder: %
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F - ‘_V;lﬁée 1T | Fine/penay

Sr. as per
r Name of Person No. & Price/categor Year y id P
No. Type of y of vehicle -
vehicle | notification
Sh. Geeta Ram,S/o0 Ram 7 4.00,000/-
1 Asra,R/o Handa-Kh_undi, | Tipper NA NA (Four Lakh
P.O Manpura, Tehsil Baddi, (A/F)
halfln Rupees)
District Solan, H.P =)

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeep’Kumar Dhiman, HPAS -

504, Sub-Divisional Magistrate,

‘ Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this
office. '

Dr. Sapg€ev Kumar Dhiman, HPAS
)& Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/S]ﬁ)M/M./\/N(‘J@)& &)o~1 61 Notice II
Office of the Sub Divisional Officer(C),
Baddi, District Solan H.P
Email ID: sdmbaddi.solan@gmail.com.
Dated: Jp-09. lo2s

To
Sh. Avtar, S/o Sh. Prakash Chand,
R/0o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chi‘ef Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1497 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensatioﬁ/ fine/penalty imposed upon
you. ‘

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recpvery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
indulged in illegal mining at Handa Khundi area by using Tipper bearing registration
number A/F. Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the
current usual sale price of a new tipper (HGV) and the environmental compensation has
been calculated accordingly, in line with the above-mentioned notification detailed as

hereunder:
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Vehicle
Sr. No. & Price /[categor
No. Name of Person Type of y of vehicle Year
vehicle '
Sh. Avtar, S/o Sh. Prakash -
1 Chand, R/o Handa Khundi, | Tipper NA NA

P.O Manpura,Tehsil Baddi, | (A/F)
District Solan, H.P

y

Fine/penalt |
y as per

said
notification

Z4,00,000/-
(Two Lakh
Rupees)

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,

Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dr. Sanjee

ar Dhiman, HPAS -
ub-Divisiofial Magistrate,
Baddi, District Solan (H.P).

SHO, Manpura for service of the notice and submit compliance report to

this office.

Dr. Sanjee

)

umar Dhiman, HPAS

07// Sub-Divisional Magistrate,
Baddi, District Solan (H.P)




No. Baddi/SDM/M.A/NGT /326

_ . o (/114173 tioe &
Ofﬁcq of the Sub Divisional ()]I‘fzﬁg") o
Baddi, District Solan I1.p |
Email ID: sdmbaddi.solan@gmail.com.

Dated: Je.09. 225

90

To

Sh. Chaman Lal, S/o Sh. Sucha Ram,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Com ensation in lieu of
illegal mining/transporting mining mineral ille all

No. PCB/}QO Baddi/NGT File/2024-
al Engineer,

ed from the
025 in O.A

This is with reference to the letter
2936-37 dated 24.07.2025 received from the office of the Chief Environment
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563 /2023-1358 receiv
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.

SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining

have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

letter No. NLG/SDM/Misc./2024-1498 dated 27.08.2024, notice had bee
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

enalty imposed upon

sited the environmental compensation/fine/p

n issued to you

nor have you-depo

you.

In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days

of the receipt of this notice will result in further action for recovery of the said amount in

accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sei. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you weére found to be
indulged in illegal mining at Handa Khundi area by using Tractor without registration
number. Since, the required vehicle details/information has not been made/are not
avai_lablc, therefore, the sale price of tractor has been assessed as equivalent to the
current usual sale price of a new tractor and the environmental compensation has been

calculated accordingly, in line with the above-mentioned notification detailed as

hereunder:



171 o1

S Vehicle B [ [ Fine/penalt
N:; Name of Person No. & Price/categor Year |Y 28P€r
: Type of y of vehicle said
vehicle notification
Sh. Chaman Lal, S/o Sh. - -
Sucha Ram,R/o0 Handa ' Z2,00,000/-
1. | Khundi, P.O Manpura, Tractor NA NA (Two Lakh
Tehsil Baddi, District Solan, Rupees)
H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev ar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to
this office.

Dr. Sanje umar Dhiman, HPA

Sub-Diviéional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NATTZ®)s. 141YY—14 1S Notice II
Ofﬁco- of the Sub DivisiortallO cer(C)
Baddl. District Solan ,H.P ‘
Email 1D: sdmbaddi.solan@gmail.com.
Dated: A0:0% )pLS
To
Sh. Avtar, S/o Sh. Dhuna Ram,
R/o Paploha, P.O & Tehsil Kalka,
District Panchkula, (HR)
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dafed 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
havé been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1499 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/ Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.
In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of ‘the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegél mining activities at Handa Khundi area, using a tractor with vehicle RC No.

HR68C3800. The environmental compensation has been assessed accordingly, based on

the aforementioned notification, as detailed below:



Sh. Avtar, S/o Sh.
Ghunna Ram, R/o
Handa Khundi, P.O
Manpura, Tehsil Baddi,
District Solan, H.P

173

Vehicle No.
& Type of Price/catego
veklcla ry of vehicle
HR68C3
(Tippefloo 53,19,897 /-
(More than
25 Lakh)

93

T l“ﬁikne/-penalt' |

y as per
said .
notification |

¥4,00,000/-
(Four Lakh
Rupees)

s ,%{

You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,

Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev MDhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

M/s JS Choudhary, Prop. Avtar near Goga Madi Paploha, P.O & Tehsil
Kalka, District Panchkula, HR reported owner of vehicle mentioned above,

for information and necessary action.

Dr. Sanjeev Kumar Dhiman, HPAS -

0@“ Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



No. Baddi/SDM/M.A/NME /04 - . 94
0. Baddi :1”7?14( IbIh ~ 1613 Notice II

Office of the Sub Divisior ITNEer(C),
Baddi, District Solan ,H.P
Email ID: sdmbaddi.solan@gmail.com.

Dated: clo_ o‘) . )og

To

Sh. Labh Singh, S/o Sh. Lajja Ram,
R/o Handa Khundi, P.O Manpura, ‘
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal minin ing/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563,/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A

No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.

SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
Jetter No. NLG/SDM /Misc./2024-1500 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequeﬁtly, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Maglst_rate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
indulged in illegal mining at Handa Khundi area by using Tractor without registration
number. Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of tractor has been assessed as equivalent to the
current usual sale price of a new tractor and the environmental compensation has been

calculated accordingly, in line with the above-mentioned notification detailed as

hereunder:



Sr. '
N:a. Name of Person
Sh. Labh Singh, S/o Sh. |
Lajja Ram,
R/o Handa Khundi, P.O
1. | Manpura,

Tehsil Baddi, District
Solan, H.P

| Veh%l?@.
& Type of
vehicle

Tractor
(A/F)

Price/catego
ry of vehicle

NA

You are, therefore,

Year

NA

Fine/ penafq
y as per :
said

notification

¥2,00,000/-
(Two Lakh
Rupees)

once again directed to deposit

the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift, -

Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

3

Copy forwarded to:

Dr. Sanfepv Kumar Dhiman, HPAS

Sub-Diy#ional Magistrate,
Baddi, District Solan (H.P).

SHO, Manpura for service of the notice and submit compliance report to

this office.

Dr. Sanj¢ev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)




No. Baddi/SDM/M A/N?l’?@

: . Mf2Ds- 11 § - i
Ofﬁcq of the Sub Divisional ()Fﬁvvr((él)&r A . rotiee
Baddi, District Solan ,H.P 1
Email ID: sdmbaddi.solan@gmail.com.

Dated: 0:09. )0l5

To
[]
Sh. Jagtar , S/o Sh. Devraj,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the

office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A

No. 563/2023 and news item titled
» appearing in Dainik Tribune dated 08.09.2023 and letter No.

ining

“MLA apprised of losses due to illegal mining in

Doon Assembly Segment
SDM/NLG/MiSC./2025—347 dated 12.03.2025 vide which the case files of illegal m

rred to the office of the Sub Divisional Officer (C), Baddi wherein vide

have been transfe
ued to you

letter No. NLG/SDM/Misc./2024—1501 dated 27.08.2024, notice had been iss
e fines/penalty imposed upon one month of the issuance of said notice.

ate, neither have you approached the office of the SDM, Nalagarh/ Baddi,
ty imposed upon

to deposit th

However, till d
nor have you deposited the environmental compensation/fine /penal

you.
en to you to deposit

In this connection, a last opportunity is being giv
failure to comply within seven (07) days

ty mentioned below. Consequently,
ry of the said amount in

fines/penal
of this notice will result in further action for recove

of the receipt
)-2/2021 dated 18-08-

th the provisions of the notification No. STE-E(5

accordance wi
wering the Sub-Divisional

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empo

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosure
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
usin
on has not been made/are not

s received from the office of

indulged in illegal mining at Handa Khundi area by g Tipper bearing registration

number A/F. Since, the required vehicle details /informati
n assesse

available, therefore, the sale price of Tipper has bee
ironmental compensation has

e envi
d notification detailed as

d as equivalent to the

current usual sale price of a new tipper (HGV) and th

been calculated accordingly, in line with the above-mentione

hereunder: /a-}/



. 177 .

_————
& Vehicle {Fi“e/p:nalt "
Ke No. & Price/category y as pe
Name of P
No. erson‘ Type of | of vehicle Nete said

[

— | wvehicle | | notification
Sh. Jagtar ,S/o0 Sh. Devraj, Ty

; i £2,00,000/-
R/o Handa Khundi, P.0O Ti ,00,
1. pper
Manpura, Tehsil Baddi, (A/F) NA NA | (Two Lakh
| District Solan, H.P Rupees)

You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science 8 Technology, .

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev ar Dhiman, HPAS
Sub-Divisional Magistrate,

Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit complianc‘;}i?t to this office.

Dr. Sanjeev nar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)



No. Baddi/SDM/M.A/NGH2FQ /b
; . 1 - 1 - “3
Office of the Sub Di\-'is:inn:l'(?ﬁ r(C) N 4 %8 ROEERS
Baddi, District Solan ,H.P '
Email ID: sdmbaddi.solan@gmail.com.

Dated: L6.09.7%01L5

To

Sh. Mustak Mohammad, S/o Sh. Rakha Ram,

R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

!\Totice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

Subject:

This is with reference to the letter No. PCB/RO Baddi/NGT File /2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
an dated 04.08.2025 regarding M.A No. 81/2025 in O.A

office of the Mining Officer Sol
“MLA apprised of losses due to illegal mining in
]

No. 563/2023 and news item titled
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and No.
SDM/NLG/Misc./2025—347 dated 12.03.2025 vide which the case files of illegal mining

d to the office of the Sub Divisional Officer (C), Baddi wherein vide

Misc./2024-1502 dated 27.08.2024, notice had been issue
d notice.

have been transferre

letter No. NLG/SDM/
penalty imposed upon one month of the issuance of sai

ther have you approached the office of the SDM, Nalagarh/ Baddi,
posed upon

d to you

to deposit the fines/

However, till date, nei
sited the environmental compensation/fine/ penalty 1m

nor have you depo

you.
you to deposit

s connection, a last opportunity is being given to
failure to comply within seven (07) days

e said amount in

In thi

fines/penalty mentioned below. Consequently,

tice will result in further action for recovery of th
021 dated 18-08-

e Sub-Divisional

of the receipt of this no
ovisions of the notification No. STE-E(5)-2/2

accordance with the pr

2022 of ACS (Env. Sci.

Magistrate to take necessary St€ps for recovery.
Furthermore, as per the report and enclosures received fr

were involved in

e RC No. HP12

based on the

& Tech.) to the Govt. of H.P, empowering th

4

om the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you
anda Khundi area, using a tractor with vehicl

illegal mining activities at H
8822. The environmental ¢
aforementioned notification, as detailed below:

ompensation has been assessed accordingly,
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1L Qprices | “[ Fine/penalt |
Vehicl er
Sr. : yasp
N:;. Name of Person & Type of z;tegory Year said r
. vehicle vehicle _  notification |
Sh. Mustak Mohammad, 9/2014
S/o Sh. Rakha Ram, HP 12 8822 (More than | ¥ 3,00,000/-

1. | R/o Handa Khundi, P.O (Tipper) NA 5 yrs but | (Three lakh
Manpura, Tehsil Baddi, less than | Rupees)
District Solan, H.P 10 yrs.)

= ¢

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. Saanmar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

SHO, Manpura,for service of the notice and submit compliance report to this
office. |

Dr. Sanj%ﬁ!/Kumar Dhiman, HPAS
Sub-Divisional Magistrate,

Baddi, District Solan (H.P)
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Baddi, District Solan H.p

Email ID: gq P
Ditad L\m\bia;:l}dl.solan @gmail.com

Notice 11

To

M/s Balbir Sons, C/o Krishan Kumar

R./o qodhpur, P.O Chikan, Tehsj Kalka
District Panchkuylg (HR) )

- - /SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in 0.A
No. 563/2023 and news item titled ‘

“MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.

letter No. NLG/SDM/Misc./2024—1414-1415 dated 20.08.2024, notice had been issued
to you to deposit the fines /penalty imposed upon one month of the issuance of said
notice. However, till date, neithgr have you approached the office of the SDM,
Nalagarh /Baddi, nor have you deposited the environmental compensation/fine/penalty
imposed upon you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the saild amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper with vehicle RC 1?10.
HR68C9009. and were challaned by Manpura Police vide Challan No. 0826507 during

. il
f 2023. The environmental compensation has been assessed accordingly
the year o :

based on the aforementioned notification, as detailed below:
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Vehicle No. | =, ' Fine/penalty as - '
Sr. Price/category y
Name of Person | & Type of Year per said
No. of vehicle
L vehicle notification
M/s Balbir Sons,
C/o Krishen , s
Kumar, R/o 351,48,288/- ' 24,00,000/-
1 | Jodhpur, PO Hl(Q’lﬁ‘iSCZ(IJ)O o (More than 25 t(}f:sss (Two Lakh
Chikan,  Tehsil PP lakh) ™ 2 | Rupees)
Kalka,District yik:)
Panchkula (HR)

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeﬁgknﬂa: Dhiman, HPAS

Sub-Divisional Magistrate,

Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office. -

Dr. Sanjet@rﬂ(ﬁhar Dhiman, HPAS

| ”}c. Sub-Divisional Magistrate;
Baddi, District Solan (H.P)



No. Badd; 102
Office of tl}{ls OM/M.A/NGT /201258. %?\\“%S'

i Su] Bl o ME.E_H
Baddi, District > Divisional Officer(C),

_ Sol
Email 1. an ,H.P
ID; Sdmbaddi.solan(a;gmuil.com.

To e Q\N\Lg

Sh. Jaktar, S/o Sh. Dev Raj,

R( 0 ('lhhota Makruna, Tehsil Chamkaur Sahib,
District Rupnagar (PB)

Subject:

Noti : . :
ill t“": I?E.al'dmg recovering Environment Compensation in lieu of
egal mining/transporting mining mineral illegally

. This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
3_6-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

H "

PSPCB Baddj, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG /Misc./2025-347 dated 12.03.2025 vide which thé case files of illegal mining

have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1413 dated 20.08.2024, notice had been issued to you

to deposit the fines/ penalty imposed upon one month of the issuance of said notice.

However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in

accordance with the provisions of the notification No. STE-E(5)-2

/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, em

powering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area,
PB71A9005, and wer

using a Tractor with vehicle RC No.
e challaned by Manpura Police vide Challan No. 0046299 during
the year of 2023. Thc environmental compensation has been assessed accordingly,
based on the aforementioned notification, as detailed below:
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F Vehicle No. _ Fine/ penaﬁy_ as
tego
S5 Name of Person | & Type of P?C:i{f;e EOTY | Year per said
i vehicle ok notification
Sh. Jaktar, S/o
Sh. Dev Raj, 2019
000/- 22,00,000/-
R/o Chhot?\ PB71A9005 26,05, ¥ (More S
1 | Makruna, Tehsil (Tractor) (Less than 25 than 5 (Two
Chamkaur Sahib, lakh) yrs.) Rupees)
District Rupnagar
(PB) ]

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department -of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeeﬁ@ar Dhiman, HPAS

o}b Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:
SHO, Manpura for service of the notice and submit compliance report to this office.
Dr. Sanj Kumar Dhiman, HPAS

a;L Sub-Divisional Magistrate,
Baddi, District Solan (H.P).




No. Baddi/SDM §54
M.A/NGT J
Off / / 075- "
1ce of the Subh Division: / e \)'5 C'\ _80

Baddi, Distric
i, t Solan |H
Email ID: sdmbaddi.s .

104 otice I

olan@gmail.com.

Dated:
W lo\rs
To \ ‘
:1;. Jagtar, S/o Sh. Dev Raj
0 Chhota Makruna, Teh ',
/o Chh , Tehsil Ch '
District Rupnagar (PB) S
Subject:

Notice : )
illegal r?g'a rding recovering Environment Compensation in lieu of
mining/transporting mining mineral illegall

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/MiSC./2024-1418 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, nei;cher have you approached the office of the SDM, Nalagarh/ Baddi,
nor have you deposited the envirqnmental compensation/ﬁne/pena.lty imposed upon

you.
In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days

tion for recovery of the said amount in

of the receipt of this notice will result in further ac
STE-E(5)-2/2021 dated 18-08-

accordance with the provisions of the notification: No.

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per the report and enclosures
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

ctivities at Handa Khundi area, using a tractor with vehicle RC No.
e vide Challan No. 0826515 during

received from the office of

illegal mining a

PB71A9005, and were challaned by Manpura Polic

the year of 2023. The environmental compensation has been assessed accordingly,

based on the aforementioned notification, as detailed below:

H
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105
TST Vehicle No. Price/category Finelpenaltm
No. | Name of Person | & Type of of vehicle Year per said
’ vehicle | notification
Sh. Jaktar, S/o
1Sal/1' D I 26,05,000/ 2019 1 55 00,000/
o Chhota ,09, = ,VU, -
1 | Makruna, Tehsil Pﬁgﬁfgf (Less than 25 t‘ﬁ’i‘:; (Two Lakh"
Chamkaur lakh) Rupees)
Sahib,District yrs.)
Rupnagar (PB)

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNBO0338300 at Punjab National Bank, near lift, .
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev lhﬁr Dhiman, HPAS

57(/ Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this

office.
Dr. Sanj;D;Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).



No. Baddi/SDM/M A/N(‘T/Q()§‘36 (R)-R2 °

; A 1 3~ - Noti
Ofﬁcc‘_ of the Sub Divisional ()fﬁ(‘.(_‘r(l‘]\. ' = et
Baddi, District Solan ,H.P

Email ID: sdmbaddi.solan@gmail.com.

Dated: L\\ \ng_

To

Sh. Avtar, S/o Sh. Dhuna Ram,
R/o Paploha, P.O & Tehsil Kalka,
District Panchkula, (HR)

Subject: Notice regarding recoverin Environment Com ensation in lieu of

illegal mining/transporting mining mineral illegally

tter No. PCB/RO Baddi/NGT File/2024-
ce of the Chief Environmental Engine€er,

This is with reference to the le

1036-37 dated 24.07.2025 received from the offi
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the

office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
“MLA apprised of losses due to illegal mining in

No. 563/2023 and news item titled
8.09.2023 and letter No.

appearing in Dainik Tribune dated O

Doon Assembly Segment”
ted 12.03.2025 vide which the case files of illegal mining

SDM/NLG/Misc./2025-347 da
the office of the Sub Divisional Officer (C), Baddi wherein vide

sued to you

have been transferred to

letter No. NLG/SDM/Misc./2024-1499 dated 27.08.2024, notice had been is

to deposit the fines/ penalty imposed upon one month of the issuance of said notice.

date, neither have you approached the office of the SDM, Nalagarh/ Baddi,

However, till
penalty imposed upon

nor have you deposited the ez_wircinmental compensation/fine/

you.

In this connection, a last opportunity 1s being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
action for recovery of the said amount in
No. STE-E(5)-2/2021 dated 18-08-

ng the Sub-Divisional

of the receipt of this notice will result in further

accordance with the provisions of the notification

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empoweri

Magistrate to take necessary steps for recovery.

Furthermore, as per the report an
arh, it has been revealed that you wer
tractor with vehicle RC No.

rdingly, based on

d enclosures received from the office of

the Sub-Divisional Officer (C), Nalag e involved in
illegal mining activities at Handa Khundi area, using a

HR68C3800. The environmental compensation has been assessed acco

the aforementioned notification, as detailed below:
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= 1 87 [ Ii‘i'ne/pisiial'tﬁi

[ kel [
Sr. Vehicle No. | priee/catego | yoar | ¥ 2% per
No Name of Person & Type of ry of vehicle said
' vehicle notification '
Sh. Avtar, S/o Sh. . |
G];lu:?n;lﬂrRaril, R/0 HR68C3800 | 53 19 897/- 74.00.000/- |
1. |Handa Khundi, P.O (Tipper) (More than 2022 | (Four Lakh |
Manpura, Tehsil Baddi, 25 Lakh) Rupees)
District Solan, H.P

imposed

You are, therefore, once again directed to deposit the
No.

fines/penalty within 07 days of the receipt of this notice in the nodal account
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. Sanj ar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:
SHO, Manpura for service of the notice and submit compliance
report to this office. :

L.

2. M/s JS Choudhary, Prop. Avtar near Goga Madi Paploha, P.O &
Tehsil Kalka, District Panchkula, HR reported owner of vehicle
mentioned above, for information and necessary action.

Dr. Sanjemna: Dhiman, HPAS
Sub-Divisional Magistrate,

: Baddi, District Solan (H.P)



v

L( Baddi, District Solan H.P

Annexure R-4 108

No. Baddi/SDM/M.A/NGT/2025- 15 6o = 4 Notice II
Office of the Sub Divisional Officer(C),

Email 1D: sdmbaddi.solan@gmail.com.

Dated: )o :09. Jo25

To
Sh. Avtar, S/o Sh. Prakash Chand
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject:  Notice regarding recovering Environment ngl_p_gr_lggt_i%l_i’_‘;l—iﬁ'—l—fo—f

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/ 2024-
2936-37 dated 24.07.2025 received‘frorn the office of the Chief Environmental Engin€er,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been trahsferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1435 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of ‘the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this. connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper bearing Vehicle RC No.
HP12T6068, and were challaned by Manpura Police vide Challan No. 0826190 during
the year of 2023. The environmental compensation has been assessed accordingly,

based on the aforementioned notification, as detailed below:

Cmre Olpdle Loyt V

Fg,( LevuiLe VH%

23)en)2S
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- 189 v

,/”47
Vehicle Fine/penalty as
No. & Price/category | yo . per said |
’ |

Sr.

No. | Name of Person | 1ype of of vehicle notification
LT vehicle

. Bh -Avtar, S$/o Sh.

‘ i PI- 3 ' ,

I Rﬁ?“ %};Tc?a ated above | 2 Z 4,00,000/-
: a
| |Khundi, * P.O| Tipper As stated abo¥S | gtated | (Four Lakh

i (More than 2 above Rupees)
,Manpurg,’lﬁ,hsﬂ takh)

“+.Baddi, ‘District
Selan,H.P . IR E—

to deposit the imposed

You are, therefore, once again directed
otice in the nodal account No.

fines/penalty within 07 days of the receipt of this n

3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name ‘of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisibnal Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this

office.
iy S

]Z_)r. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,

Baddi, District Solan (H.P)

- Mﬁ@@
LT R £
ﬁé@&ﬂrﬁ“d - mmqrr% GEE% g
61 of Pt Awrér\br% G&K e‘\"“’f“mm%;q
%@;&;W Ay
g e ST



110

No. Baddi/SDM/M.A/NGT7E$@ 1540 — 6 Notice II
Office of the Sub Divisional ‘Oficer(C),

Baddi, District Solan ,H.P

Email 1D: sdmbaddi.solan@gmail.com.
Dated: 2o.09.2025

To
Sh. Harbans, S/o Sh. Gurbaksh
R/o Khol Beli, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1433-1434 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one month of the issuance of said
notice. However, till date, neither have you approached the office of the SDM,
Nalagarh/Baddi, nor have you deposited the environmental compensation/fine/penalty
imposed upon you. \

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. PB12AF1076, and were challaned by Manpura Police vide Challan No.
0826196 during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:
b ve Ohelpelt W 4
e e Fotun.
7

-1 R e
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s Vehicle No. 7 E]e/cate " Fine/penalty 55
Nr. Name of Person | & Type of M uihicle gOTY | year per said
o vehicle notification
Sh. Harbans, S/o
Sh. Gurbaksh, 2018
R/o Khol Beli, | pginar1076 | 24,86,007/- | (More % 2,00,000/-
1 | P.O Manpura, (Two Lakh
" : (Tractor) (Less than 25 than 5
Tehsil Baddi, lakh) yrs.) Rupees)
District Solan, '
H.P

You are, therefore, once again directed to deposit the imposed -
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjefv Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

1. SHO, Manpura for service of the notice and submit compliance report to this
office.
District Rupnagar (PB)

2. Sh. Virender, S/o Sh. Dila Ram, R/o Belian, P.O Beli,
formation and similar

reported owner of vehicle mentioned above, for in
necessary action.
i —-)d/—
Dr. Sanjeev Kumar Dhiman, HPAS -

. Sub-Divisional Magistrate,
\Baddi District Solan (H.P)
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No. Baddi/SDM/M.A/NGT/2025- | 5¢5-b¢ Notice I
Office of the Sub Divisional Ol’ﬁtlcg? e
Baddi, District Solan H.P

Email ID: sdmbaddi.solan@gmail.com.
Dated: 20.09. 2015

)
Sh. Avtar Singh, S/o Sh. Prakash Chand,
R/o0 Handa Khundi, P.O Manpura, ‘
Tehsil Baddi, District Solan, H.P

Subject:

Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with referenc-e to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1432 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of tlr‘le issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon

you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tipper bearing Vehicle
Registration No. HP10TC0068/21, and were challaned by Manpura Police vide Challan
No. 0826197 during the year of 2023. The environmental compensation has been

assessed accordingly, based on the aforementioned notification, as detailed below:

Tw C clu?um, Ccmx’r %/
an’ < errnite )DL&- D(\, |

Ax\09q|28



e i ' [ oo, |Fine/penaiy -
Vehicle rT(%e/cutegor}' Year per said

Name of Person | miate | pOrehicle | notificatiop

Sh. Avtar Siﬂgi'l." o \
‘| 8/a Sh. Prakash ) ‘.

Chand, R/o As Stated As stated | 2 4:00,000/. \

Handa Khundi, | Tipper above S Stated | (Four Lakh

P.O Manpura (More than 25 above Rupees)

Tehsil, Baddi, Lakh)

District Solan,

H:P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Saanar Dhiman, HPAS

Sub-Divisional Magistrate,

v : Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

'—‘-‘S d-’-
Dr. Sanjeev Kumar Dhiman, HPA
Sub-Divisional Magistrate,
Baddi, District Solan {H.P)
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No. Baddi/SDM/M.A/NGT/2025- | 5¢7F - 6K Notice II
Office of the Sub Divisional Officer(C), -
Baddi, District Solan ,H.P .
Email ID: sdmbaddi.solan@gmail.com.

Dated: 2¢.09. %15

To

Sh. Mohd Yakub, S/o Sh. Roshandeen,
R/o Beli Khol, P.O Manpura,
Tehsil Baddi, Distt. Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to il)le\g’al mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
Jetter No. NLG/SDM /Misc./2024-1431 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddj,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
ﬁneé /penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery. E

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved In
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. A/F, and were challaned by Manpura Police vide Challan No. 0826199
during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:
M ¢ ke Comat {:err ﬂ/-
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Vehicle No. 9}5 | Fin halty ag
Sr. Fine/penalt
No. Name of Person | & Type of category | year per s/ali)d v
velitale of vehicle :
: notification
Sh. Mohd Yakub, T .
S/o Sh.
Roshandeen, | Tractor ¥ 2,00,000/-
1 | R/o Beli Khol, (A/F) NA NA (Two Lakh
P.O Manpura, Rupees)
Tehsil Baddi,
Distt. Solan, H.P

You are, therefore, once again directed to deposit the imposed

07 days of the receipt of this notice in the nodal account No.

fines/penalty within
k, near lift,

3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Ban
S}lli.mla :n the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. SanjeevMDhiman, HPAS -

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:
ura for service of the notice and submit compliance report to thi
— s~
Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

SHO, Manp s office.
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No. Baddi/SDM/M.A/NGT/l(gﬁaS =0 Notice I1
il Office of the Sub Divisional Officer(C),
L Baddi, District Solan ,H.P
Email ID: sdmbaddi.solan@gmail.com. _ABTNON 4,
G )

Dated ),o; an ')‘025

To
B ealics
Sh. Ram Gopal, S/o Sh. Prakash Chand, ' 2 L 23 lq 2/
R/o Handa Kundi, P.O Manpura, /( ;-/‘fi it

Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. pCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appeariné in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of ille
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

letter No. NLG/SDM /Misc./2024-1430 dated 20.08.2024, notice had been issued to you
ce of said notice.

gal mining

to deposit the fines/penalty imposed upon one month of the issuan

However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you'deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to conr;ply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. A/F, and were challaned by Manpura Police vide Challan No. 0046266
during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:
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:—ﬁ Vehicle No. m Fine/penaity 5,

Name of Person | & Type of of vehicle per said )
No. vehicle notification °
Sh. Ram Gopal,
S/o Sh. Prakash
Chand,
R/o Handa Tractor 3 2,00,000/ -
1 | Kundi, P.O (A/F) NA NA (Two Lakh

Manpura, Rupees)
Tehsil Baddi, ‘
District Solan,
H.P

,  therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.

- PUNB0338300 at Punjab National Bank, ift,
partment of Environment Science & Technology,
ated without any further correspondence.

Dr. Sanjeev Mhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to: '

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sanjeev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

Recued .
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No. Baddi/SDM/M.A/NGT/2025- 1515 32—, 118 Notice II
Office of the Sub Di\'isimq19'8(‘4(‘), -
Baddi, District Solan ;H.P

Email ID: sdmbaddi.solan@gmail.com.
Dated: oo .29 2025

Sh. Ram Nath, S/o Sh. Ratti Ram,
R/o Handa Kundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/ transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 r
office of the Mining Officer Solan dated 04.08.2025 regmdiné M.A No. 81

No. 563/2023 and news item titled “MLA apprised of losses due to illeg
» appearing in Dainik Tribune dated 08.09.2023 and letter No.

eceived from the
/2025 in O.A

al mining in

Doon Assembly Segment
SDM/NLG/Misc./202S-347 dated 12.03.2025 vide which the case files of illegal

e been transferred to the office of the Sub Divisional Officer (C), Baddi wherei
0. NLG/SDM/Misc./2024-1429 dated 20.08.2024, notice had been issued to you

mining
hawv n vide
letter N

to deposit the fines/penalty imposed upon one month of the issuance of said notice.

However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental compensation/fine/penalty imposed upon

you.-
In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empc;wering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. HP12C7552, and were challaned by Manpura Police vide Challan No.
0046268 during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:
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eSS | vehicle N199: Fine/penalt T ’
Name of Person | 8 Type of | of v:‘f;teegory per sa‘:d v ae \l )
L RS S— vehicle notification
.. Sh. Ram Nath, )
p S/o Shy Satti
4 >Ram, ™ 1
R/o Handa Tractor %2.00,000/- t
1 | Kundi; P.O (A/F) NA (Two Lakh
Manpura, Rupees) \
Tehsil Baddi, \
District Solan, }
|HP - B

You are, therefore, once again directed to deposit the imposed
within 07 days of the receipt of this notice in the nodal account No.
3383000100 185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Saruee% Dhiman, HPAS

Sub- Divisional Magistrate,
Baddi, District Solan (H.P).

fines/penalty

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

— & —~
Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NCZQQ- 1573 -% :
Office of the Sub Divisional Olficer(C), ! Hetice I
Baddi, District Solan ,H.P

Email 1D: sdmbaddi.solan@gmail.com.
Dated: Jo.09. 2o 2.5

To

Sh. Krishan Lal, S/o Sh. Telu Ram,
R/o Handa Kundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

u of

Subject: Notice regarding recovering Environment Compensation in lie

illegal mining/ transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
office of the Chief Environmental Engineer,

2936-37 dated 24.07.2025 received from the
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the

office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
“MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025—347 dated i2.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1428 dated 20.08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon oneé month of the issuance of said notice.
proached the office of the SDM, Nalagarh/Baddi,

No. 563/2023 and news item titled

However, till date, neither have you ap
nor have you deposited the environmental compensation/fine/ penalty imposed upon

you.
In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days

of the receipt of this notice will result in further action for recovery of the said amount in

visions of the notification No. STE-E(5)-2/2021 dated 18-08-

accordance with the pro
to the Govt. of H.P, empowering the Sub-Divisional

2022 of ACS (Env. Sci. & Tech.)

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

Handa Khundi area, using a tractor bearing Vehicle

illegal mining activities at
6269

Registration No. A/F, and were challaned by Manpura Police vide Challan No. 004
during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:
Mt elebude Cortl. #97‘ %/
Serile - O{
)
S 109|268
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- Vélﬁbﬁaiﬂéi) 4 /cat;é;;; — Fine/penalty g
Sr. f Person | & Type of & Year per said
No. Name o vehicle _o vehicle | notification
v~ |.Sh. Krishan Lal,
_ S/o Sh. Telu
v - Ram,
,.“R/o Handa Tractor ¥2,00,000/-
1 1 Kundi, P.O (A/F) NA NA (Two Lakh
Manpura, Rupees)
Tehsil Baddi,
District Solan,
H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev KMhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

-5 CL -
Dr. Sanjeev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M./\/N(Z/G?‘ 1535~ 122 eties i

Office of the Sub Divisiol er(C),
Baddi, District Solan ,H.P
Email 1D: sdmbaddi.solan@gmail.com.

Dated: 20,09, 225

Sh. Avtar, S/o Sh. Prakash Chand,
R/0o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
| HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1427 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you. -

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for reC(‘)very of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sg:i. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take nec.essary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper with RC No. HP12P8323,
and were challaned by Manpura Police vide Challan No. 0046271 during the year of
2023. The environmental compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:

e bl ot frr
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[ Vehicle ’&(O. Fine/penalty &;\-.‘.

Price/category
Sr. Year per saiq
Name of Person | & Type of 1 ;
vehicle Givehinie notificat;, -

Sh. Avtar, S/o
Sh. Prakash

Chand, ‘ 2022

R/o Handa Ti ) 39,26,925/- (Tiess 24,00,000/.
1 | Khundi, P.O PP (More than 25 | """ _ | (Four Lakh

Manpura, Lakh) yrs.) Rupees)

Tehsil Baddi,
District Solan,

H.P ' |

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No,
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev &%arl Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

_Ji =
Dr. Sanjeev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,

Baddi, District Solan (H.P)
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CN)(;F Baddi/SDM/M.A/NZIQZA)éS Is39-H Notice II

ice of FI]C Sub Divisional Officer(C),

Badd_1. District Solan ,H.P

Email ID: sdimbaddi.solanwgmail.com. T

Dated: Je.09:2% LS 7 // " ”
/ &n 5

a8
| 2312

Sh. Raj Kumar, S/o Sh. Sajoo Ram, $

\/ R/o Beli Khol, P.O Manpura, N L
Tehsil Baddi, District Solan, H.P o

Subject: Notice regarding recovering Environment Comaﬂgg_iﬂ____—m
illegal mining/ transporting mining mineral ilegally

No. PCB/RO Baddi/NGT File/2024-
mental Engineer,

This is with reference to the letter
25 received from the office of the Chief Environ

HPSPCB Baddi, letter No. Udyog—/SLN/MM/NGT/O.A 563/2023-1358 received from the

Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
ue to illegal mining in

2036-37 dated 24.07.20

office of the Mining

No. 563/2023 and news item titled
appearing in Dainik Tribune dated O
he case files of illegal mining

“MLA apprised of losses d
Doon Assembly Segment” 8.09.2023 and letter No.
SDM/NLG/Misc./2025—347 dated 12.03.2025 vide which t
n transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

have bee
4, notice had been issued to you

No. NLG/SDM/Misc./2024—1426 dated 20.08.202
to deposit the fines/ penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/ Baddi,
nsation/fine/penalty imposed upon

letter

nor have you deposited the environmental compé

you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in

accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area, using a Tractor with vehicle RC No. A/F,

) and were challaned by Manpura Police vide Challan No. 0046273 during the year of
023. The environmental compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:
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Tvehicle NG, Qrée P R

Name of Person | & Type of | of vehicle Per sajq ity

Yehide -y 4+  — n.,c,'tif_l(_!g“on
Sh. Raj Kumar,
S/o Sh. Sajoo
Ry, Tractor 22,00,000, .
R/o Beli Khol, (A/F) NA NA (Two Lakh
P.O Manpura, _ Rupees)
Tehsil Baddi,
District Solan,

H.P
therefore, once again directed to deposit the imposed
otice in the nodal account No,

You are,
fines/penalty within 07 days of the receipt of this n
Punjab National Bank, near lift,

3383000100185992 with IFSC Code- PUNB0338300 at
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence

Dr. Sanjeev ar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:
SHO, Manpura for service of the notice and submit compliance report to this office
Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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YA. No. Bnddi/SDM/M./\/N("'I‘/’/Z,QGS 39-fo
Notice I1

Office of the Sub Divisional Officer(C)

Baddi, District Solan [11.P ‘
Email ID: sdmbaddi.solan gmail.com.
Dated: Qo.09: 2125 .

To
Sh. Raju, S/o Sh. Najeer Mohd.
R/o Kasambowal, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File /2024-
2936-37 dated 74.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
“MLA apprised of losses due to illegal mining in
Dainik Tribune dated 08.09.2023 and letter No.

the case files of illegal mining

No. 563/2023 and news item titled

Doon Assembly Segment” appearing in
SDM/NLG/Misc./2025—347 dated 12.03.2025 vide which
he Sub Divisional Officer (C), Baddi wherein vide

have been transferred to the office of t
had been issued to you

letter No. NLG/SDM/Misc. /2024-1425 dated 20.08.2024, notice
d upon one month of the issuance of said notice.

to deposit the fines/penalty impose
d the office of the SDM, Nalagarh/ Baddi,

However, till date, neither have you approache
nor have you deposited the environmental compensation/ﬁne/ penalty imposed upon

you.

a last opportunity is being given to you to deposit

failure to comply within seven (07) days

In this connection,

fines/penalty mentionéd below. Consequently,
ce will result in further action for reco
No. STE-E(5)-2/2021 dated 18-08-

ering the Sub-Divisional

of the receipt of this noti very of the said amount in

accordance with the provisions of the notification

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empow

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and encl
en revealed that you were involved in

Tractor with RC No. A/F, and
year of 2023.
the

osures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has be

illegal mining activities at Handa Khundi area, using a
ide Challan No. 0046280 during the

were challaned by Manpura Police v
d accordingly, based on

The environmental compensation has been assesse

aforementioned notification, as detailed below:

M Loe g Q/
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200 —TFinslpeastiy s

Vehicle No.
Sr. Price/category | v ... per said
Eo. Name of Person \?e‘ll;::gz °of | of vehicle notification
Sh. Raju, S/o '
) Sh, Najeer Mohd. i
- R0 Kasambowal, | Tractor % Q‘OOL:S}?}? /
1 [P0 Manpura, (A/F) NA NA (Two
Tehsil Baddi, Rupees)
District Solan,
H.P i

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNBO0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to: :

SHO, Manpura for service of the notice and submit compliance report to this office.
Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M A -
AINGT /2008, A |- £ n
Ofﬁce_ of the Sub Divisim-ml/()ﬂ" ((ig -
Badql, District Solan H.P o
r Email ID: sdmp .

addi.solan@email ¢
Dated: Qﬂ—oﬂ},%@;mu“ mail.com.

[0

Sh. Bir Chand, S/o Sh. Prema,
R/o Beli Khol, P.0 Manpura,
Tehsil Baddi, District Solan, H.P

Subject:

Notice regardin

recovering Environment Compensati i i
- CE ati i
illegal mining/tra At

nsporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received.from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/ NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1424 dated 20.08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon one month of the issuance of said notice.

However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the -Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tractor with RC No. A/F, and
were challaned by Manpura Police vide Challan No. 0046283 during the year of 2023.

The environmental compensation has been assessed accordingly, based on the
aforementioned notification, as detailed below:

Myt 1[.9-,&@ B/
C—iﬁ-‘%m/hc
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Vehicle N Fine/pen: ~ -
F:r' Name of Person | & Type O‘Q[Orge/ category Year per sai;dm d “W ’
o. of vehicle ‘
| vehicle | "TT" | | notificati Py

Sh. Bir Chand, o

S/o Sh. Prema, T

R/o Beli Khol, Tractor Z22,00,000/- ',
1 | P.O Manpura, (A/F) NA NA (Two Lakh’ ‘,

Tehsil Baddi, Rupees)

District Solan,

H.P \

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev ar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

-sd -

Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

Poenwrd . /b reosy
B o]
T3 Cﬂ A
" o comodamm N YR

+ M Qe M
35;? é:;fﬁﬂma»@a
1@@

/%3“
T ST e

\A«—-G(

Al



1 No. Baddi/SDM /M A

130
INGT /202 4
Office of the Sub Divi | Q 11@3 v

. Distr sional Officer(C Notice Iy
Baddi, District Solan J1p icer(C), e 11

Email 1D: sdmbaddi.sol

an@email.com.
Dated: ‘009, %0128 -

Sh. Radha I(t"i‘shan_. S/o Sh. Par

as Ram,
R/o Handa Khundi, P.0O Manpura,

Tehsil Baddi, District Solan, H.pP 4

Subject: l'iotice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1423 dated 20.08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,

nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area, using a Tractor with RC No. HP12P1855,
and were challaned by Manpura Police vide Challan No. 00465286 during the year of

2023. The environmental compensation has been assessed .accordingly, based on the
aforementioned notification, as detailed below:

LIRS RS Jg,woq-q. %/
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Sr.
No.

J Name of Person

Sh. Radha
Krishan, S/o Sh.
Paras Ram,

‘R/o Handa
Khundi, P.O
Manpura,

Tehsil Baddi,
District Solan,
H.P

,, | ? 131
Vehicle No. 4 Fine/per uty

Price/category C0
& Type of | of vehicle Year per said '
= : : notificat /)
; 2022
HP12P1855 54’33’035/- (Loce | 22/00,000/-
(Tractor) (Less than 25 than 8 (Two Lakh
lakh) yrs.) Rupees)

You are,

therefore, once again directed to deposit the imposed.

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dr. Sanjeex%m/ar'Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

SHO, Manpura for service of the notice and submit compliance report to this office.

~<d -
Dr. Sanjeev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Bnddi/Sl)M/M./\/N(Z/jtlz Is45 €& Notice II
Office of the Sub Divisional Officer(C), ; -
Baddi, District Solan ,H.P

Email 1D: sdmbaddi.solanwgmail.com,
Dated: Qo-09-2olS

Sh. Manjit Singh, S/o Sh. Narayan Dass,
R/o0 Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1421-1422 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one month of the issuance of said
notice. However, till date, neither have you approached the office of the SDM,
Nalagarh/Baddi, nor have you deposited the environmental compensation/fine/penalty
imposed upon you.

' In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tractor with vehicle RC No.
PB12AE3550, and were challaned by Manpura Police vide Challan No. 0046293 during
the year of 2023. The environmental compensation has been assessed accordingly,

based on the aforementioned notification, as detailed below:
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No.

Name of Person
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213

Sh. Manjit Singh.
S/o Sh. Narayan
Dass. R/o Handa
Khundi. P.O
Manpura, Tehsi
Baddi, District
Solan, H.P

fines/penalty within 07 days of t

3383000100185992 with IFSC Code-

Shimla in the name of Director,
failing which, strict action will be initiate

You are,

Copy forwarded to:

QA T qu

1. SH

5 Sh. Manjeet Singh, S/
Rupnagar (PB) reporte

O, Manpura for service of the notice and submit compliance re

e . /
Vehicle No. | Fine/penal
Price/category penaity ag :
& Type of of vehicle Year per said ;
v‘?h_{de_,,,,__r___ R  notification ‘
|
2016
PB12AE3550 55’49’ 10T (More | 200,000/
(Tractor) ‘ ES!;atlil:n 25 | thans |(Two Lakh
) yrs.) | Rupees)
- ==

therefore, once again directed to deposit the -imposed
he receipt of this notice in the nodal account No.
PUNBO0338300 at Punjab National Bank, near lift,
Department of Environment Science & Technology,
d without any further correspondence.

Dr. SanjeefXumar Dhiman, HPAS -

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

port to this

Dass, R/o Majri, Tehsil & District

o Sh. Narayan
ove, for information

d owner of vehicle mentmned ab

and necessary action.

1)
N

o1
&

im@ & f@“ £
&Qtﬂ qﬁf‘h Q] orm’rr}(QE

L

-~ OL -
Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NGT/2025- 158 9-9)

. Notice n
Office of the Sub Divisional Jf] r4), 134
Baddi, District Solan ,H.P
Email ID: sdmbaddi.solan@gmail.com.
f Dated:  90.09, 1025
To

Sh. Dinesh Kumar, S/o Sh. Krishan Kumar,
R/o Kasmbhowal Gujjran, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in liem of

illegal mining/transporting mining mineral illegally

This is with referencé to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. -563/2023 and news item titled “MLA apprised of losses due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Miéc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1411-1412 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one rnon-th of the issuance of said
notice. However, till date, neither have you approached the office of the SDM,
Nalagarh /Baddi, nor have you deposited the environmental compensation/fine/penalty

imposed upon you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper with vehicle RC No.
HP93A7792, and were challaned by Manpura Police vide Challan No. 0046298 during

the year of 2023. The environmental compensation has been assessed accordingly,
based on the aforementioned notification, as detailed below:

hf\m{:wd\i'a\ | ﬂ/
g YA

P il T



135
15 i Fine/penalty

5 Vehicle No! Prles feiteia
oF | Name of Person | & Type of | " : BY | Seas por snld o
o h vehicle o7 vehiele notification
¥'sh. . Dinesh | :
.+ Kumar, S/o Sh.
*| Krishan Kumar, .
‘R/(.). Kasmbhow&(-l)l HPO3A7792 219,88,415/- (i(i);j 22,00,000/-
.Gujjran, P. (Tipper) (Les:a::;fn 25 R iy (Two Lakh ,
) Rupees)

M anpura,
yrs.)

Tehsil Baddi,
District Solan,
H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev ﬂmﬁ‘)himan, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:
1. SHO, Manpura for service of the notice and submit compliance report to this
office.

Sh. Dinesh Kumar, S/o Sh. Krishan Lal, R/o Village Handa Kundi, P.O
Manpura, Tehsil Baddi, District Solan (H.P) reported owner of vehicle
mentioned above, for information and necessary action.
~sd-
Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/N(‘.Tf%;La $18- 1597 136
Office of the Sub Divisional Officer(C).
Baddi, District Solan H P

Email ID: sdmbaddi.solan@gmail.com

Dated: 3, . 09.20l5

Notice II

To
Sh. Manjit Singh. S/o Sh. Narayan Dass,
R/o0 Handa Khundi, P.O Manpura, Tehsil Baddi,
Distt. Solan, H.P '
Subject: Notice regarding recovering Environment Compensation in _lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received-from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1416-1417 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one month of the issuance of said
notice. However, till date, neither have you approached the office of the SDM,
Nalagarh/Baddi, nor have.you deposited the environmental compensation/fine/penalty
imposed upon you.
. In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

_ Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, usiné a tractor with vehicle RC No.
PB12AE3550, and were challaned by Manpura Police vide Challan No. 0826514 during
the year of 2023. The environmental compensation has been assessed accordingly,

based on the aforementioned notification, as detailed below: *

mhC QE—OY‘ (-0 &
: Ko
AL



137

S Vehicle } 21 Aot [
° | Name of Person | & e Ticéjeategory na '
No. vegcl;e of vehicle Per sa id Ity as J" /
Sh. Manjit Singh, ;
S/o Sh. Narayan '
Dass,R/o Handa |. : 25,49,107/- |
1 * | Khundi, P.O P?%fﬁiif)so (Less than 25 |
Manpura, Tehsil lakh) '
Baddi, Distt.
Solan, H.P J

You are, therefore,

once again directed to deposit the imposed ._

fines/penalty within 07 days of the receipt of this notice in the noda] account No,
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift, -
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

[

Copy forwarded to:

1.
office.

[\S]
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:acur

Dr. Sanjeev Mimfm HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

SHO, Manpura for service of the notice and submit compliance report to this

. Manjeet Singh, S/o Narayan Dass, R/o Majri, Distt. Rupnagar (PB) reported
owner of vehicle mentioned above, for information and necessary action.

— Sd
Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NGT/2025- |51~ Lo)

Notice II
Office of the Sub Divisional Officer(C),
Baddi, District Solan ,H.P ‘ )
Email 1D: sdmbaddi.solan@gmail.com. _sT\ON g,
Dated‘. ako ' OOI > -14:715 (/{:’ " -4 " MJ-M 17.)’_/
. 'Jﬁ‘,"’ 5
To © it
| gquldh
\ PG et "”7.- ]
Sh. Jmaldeen, S/o Sh. Rakhu Ram, \\r’,/,‘ o.ﬁ?)‘ﬂp{ f,/
. (/s Py
R/o Handa Khundi, P.O Manpura, ‘ri@;’gﬁl‘é“’y
Tehsil Baddi, District Solan, H.P s LI
Subject:

Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File /2024-
7936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023- 1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of lossgs due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1419-1420 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one month of the issuance of said

notice. However, till date, neither have you approached the office of the SDM,

Nalagarh/Baddi, nor have you deposited the environmental compensation/fine/penalty
imposed upon you.

In this connection, a last opportunity is being given to you to deposit

fines /penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery. s

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in

illegal mining activities at Handa Khundi area, using a tractor with vehicle RC No.

HP128822, and were challaned by Manpura Police vide Challan No. 0826530 during the

year of 2023. The environmental compensation has been assessed accordingly, based on
the aforementioned notification, as detailed below:
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Sr | EVehicle No. Price/cat : [ Fine/p .
' ST. | Name of Person | & f category | : enalty 4 |
| No. \ j“:{g: °" | of vehicle | Yaar per said 4
| 7 Sh. Jmaldeen., | 1 t | notification
’ S/o Sh. Rakhu | |
‘ | Ram. ?
| R/0 Handa : 5 2014 |,
1 | Khundi. P.O H}’::EiBZQ ‘f NA (More | [;I_Z.U(),or)()/,
Manpura, (Tractor) than 10 { R:"” Lakh
Tehsil Baddi, yrs.) pees)
District Solan,
| H.P
You are, therefore, once again directed to deposit the imposed

ty within 07 days of the receipt of this notice in the nodal account No.
Code- PUNB0338300 at Punjab National Bank, near lift,
Department of Environment Science 8 Technology,
d without any further correspondence.

fines/penal
3383000100185992 with IFSC

Shimla in the name of Director,
failing which, strict action will be initiate

Dr. Sanjeev himan, HPAS

Sub-Divisifnal Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:
liance report to this

1. SHO, Manpura for service of the notice and submit comp

office.
a Kundi, Tehsil Baddi, District

Rakhu, R/o Village Hand
for information and

2. Sh. Kunta, S/D/o
d owner of vehicle mentioned above,

Solan, (H.P) reporte
necessary action.

Dr. Sanjeev Kumar Dhiman, HPA

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/N 3 110 Reties
Office of the Sub legmzz“ l6oY - 165 Notice II
Baddi, District Solan ,H.P er(C),
Email ID: sdmbaddi.solangy, 4
Dated: Jo. 09. lots mail

To | '3506)58

-coImn.

-09-25
Sh. Raj Kumar,S/o Sh. Jathu Ram, 23- -
R/o Village Malpur, P.O Bhud, ‘
Tehsil Baddi, District Solan, H.p
Subject: Notice regarding recovering Environment Com ensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
nvironmental Engineer,

2036-37 dated 24.07.2025 received from the office of the Chief E
HPSPCB Baddi, letter No. Udyog—/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08. 2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled "MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc. /2024-1494 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed ‘upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental ‘compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days

of the receipt of this notice will result in further action for recovery of the said amount in

ns of the notification No. STE-E(5)-2/2021 dated 18-08-
ch.) to the Govt. of H.P, empowering the Sub-Divisional

accordance with the provisio
2022 of ACS (Env. Sci. & Te
Maglstrate to take necessary steps fol TECOVEry.

Furthermore, as per thé report and enclosures received from the office of

the Sub Divisional Officer
al mining at Handa Khundi area by using Tipper without registration

(C), Nalagarh, it has been revealed that you were found to be
indulged in illeg
number. Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of TiPper has been assessed as equivalent to the
current usual sale price of a new tipP¢T (HGV) and the environmental compensation has

bgen calculated accordingly, in lin€ with the above-mentioned notification detailed as

hereunder:
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Vehicle Fine/ penala,_ﬁ 1 “
= Name of Person tha: & Type | Price/category Year as per said | |
No. of vehicle | of vehicle notification \
Sh. Raj Kumar,S/o ‘\
Sh. Jathu Ram, R/O T]ppel‘ |2 4,00’000/_ :\
1 | Village Malpur, P.O NA NA (Four Lakh \i
Bhud, Tehsil Baddi, Rupees)- é\
District Solan, H.P ]

You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No. °
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,

Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

—cd -
' Dr. Sanjeev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,

Baddi, District Solan (H.P).
Copy forwarded to:

\,sﬂo, Baddi for service of the notice and submit compliance report to this office.

o o Dr. SanjeeWM¥Gmar Dhirnan; HPAS %
Sub-Divisfonal Magistrate,
Baddi, District Solan (H.P)

o T 3 AE A
/ | Zrzo»ea{,]@\




142 )
No. Bnddi/SDM/M,/\/N(}ZZM lbod—= |ho} Notice II
Office of the Sub Division® r(C),

Baddi, District Solan H.P

Dated: De.09. Yol5

" L& ':»‘
TO\ W \.‘\ M
- \

= ) ?)\Clg " Sh. Avtar, S/o0 Sh. Prakash Chand,
¥ o ol R/o Handa Khundi, P.O Manpura,
1% Q) aSerangy R0 Handa Khundi, PO}

: Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
olfﬁce of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1493 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines /penalty mentioned below. Consequently, failure to cordply within seven (07 ) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery. :

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper with RC No. A/F. Since,
the required vehicle details/information has not been made /are not available, therefore,
the sale price of Tipper has been assessed as equivalent to the current usual sale price
of a new tipper (HGV) and the environmental compensation has been calculated

accordingly, in line with the above-mentioned notification detailed as hereunder:



Sr Vehicle No.
No‘ Name of Person | & Type of
Ll i | vehicle
: | Sh. Avtar Singh, '
*8§/0 Sh.'Prakash
1 @hand, R/o .
Handa  Khundi, ’I‘lppgr
: P.O Manpura, (A/F)
Tehsil . Baddi,
District Solan,
H.P

223

143

Fine/pe i
Price/category | yoqup per sal;dn“ty % \:—4‘\
of vehicle notification f \ \
24,00,000/-
NA NA (Four Lakh
Rupees)

You aré, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dr. Sanjeev Miman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

SHO, Manpura for service of the notice and-submit compliance report to this office.

—sd ~

Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/N It ok~ 407
' : Notice II
Office of the Sub ])i\*ig]()224( " (7 144 otice g

Baddi, District Solan ,H.P
Email ID: sdmbaddi.solan@gmail.com.

Dated: Je.,09.20L5

AN Ag
00’ Vs

“"’)/';ﬁfg “o.

1\

-

sl %o

oy

To

7\ 28

(
* Ou( & &
T/

’%}(\ o

Sh. Jagtar , S/o Sh. Devraj,
R/0 Handa Khundi, P.O Manpura, , Ef—i/p/f/
Tehsil Baddi, District Solan, H.P

nment Compensation in lieu of
ineral illegally

Subject: Notice regarding recovering Enviro
illegal mining/transporting min ing m

- to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog- /SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. -563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and No.
S'DM/NLG/Mi.s.c /2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

letter No. NLG/SDM/Misc./2024-1495 dated 27.08.2024, not1ce had been issued to you
ty imposed upon one month of the issuance of said notice.

ave you approached the office of the SDM, Nalagarh/Baddi,

This is with referenc

to deposit the fines/penal
However, till date, neither h

nor have you deposited the environmental compensation/fine/ penalty imposed upon

you.
In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Conéequenﬂy, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery. '

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
indulged in illegal mining at Handa Khundi area by using Tipper bearing registration
number A/F. Since, the required vehicle details/ information has not been made/are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the
current usual sale price of a new tipper (HGV) and the environmental compensation has

been calculated accordingly, in line with the above-mentioned notification detailed as

hereunder:

N6 N

24 4 )28
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S " Vehicle [ Fine/pessy =
5 ' No. & Price/category Year ¥ as per /
Nr. Name of Person Type of | of vehicle said
o vehicle — | notification
Sh. Jagtar , S/o Sh. Devraj, | 24,00,000 -
R/o Handa Khundi, P.O Tipper |y (Four Lakh
b Manpura, Tehsil Baddi, (&/F) Rupees)
District Solan, H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology, |
failing which, strict action will be initiated without any further correspondence.

v

Dr. Sanjeev Ku . Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H. P)
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No. Bﬂddi/SDM/M.A/N(}'l‘/2(12“12608 -1t o9 146 oo
Office of the Sub Divisional Officer(C). Otice Il
Baddi, District Solan H.P

Email ID: sdmbaddi.solan@gmail.com.
Dated: 20.09.2%125

To
Sh. Geeta Ram,S/o Ram Asra,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject:

Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM /NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which thd case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1496 dated 27.08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon one month of the issuance of said notice.

However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,

nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in

accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
indulged in illegal mining at Handa Khundi area by using Tipper bearing registration
number A/F. Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the

current usual sale price of a new tipper (HGV) and the environmental compensation has

been calculated accordingly, in line with the above-mentioned notification detailed as

hereunder: ﬂ/



Sr.
No.

Name of Person

Sh. Geeta Ram,S/o Ram
Asra;R/o Handa Khundi,

P.O Manpura, Tehsil Baddi, | (A/F)

District Solan, H.

P

147

227 -
le [  Fine, )
No. & Price /categor yasp. °
Type of y of vehicle Year | caid o
vehicle | . | notification |
. 14,00,000/-
Tl - y /
e NA NA | (Four Lakh
Rupees) |

You are, therefore,

once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dr. Sanjeev Ky#rar Dhiman, HPAS .

Sub-Divisionfal Magistrate,
Baddi, District Solan (H.P).

' = . . . . -
SHO, Manpura for service of the notice and submit compliance report to this

office.

Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NGT/ ),(12230

148
- 161
Office of the Sub Divisional Officer(C), Notice 11
Baddi, District Solan [H.P '
Email 1D: sdmbaddi.solan@gmail.com. |
= - (TON B
Dated: )p,09. o015 4 el Y
To

\.’_ LR(,* _E)Glrﬂ -‘!
Sh. Avtar, S/o Sh. Prakash Chand, & D-QB,M;; =3
R/o Handa Khundi, P.O Manpura, k /’;\O-. e
~ Tehsil Baddi, District Solan, H.P ST e
Subject: ~ Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/0.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of lossds due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining

have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1497 dated 27.08.2024, notice had been issued to you

to deposit the fines/penalty imposéd upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi

nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

[
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
indulged in illegal miﬁing at Handa Khundi area by using Tipper bearing registration
number A/F. Since, the required vehicle details/information has not been made /are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the
current usual sale price of a new tipper (HGV) and the environmental compensation has

been calculated accordingly, in line with the above-mentioned notification detailed as
hereunder:
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229

- : VEillCIB Flﬂelmn
Sr. No. & Price/categor y as
e, | Toe oEPareal Type of |y ofvehicle | Yo | joiq ™™
L fwemete [T | notifieation
Sh. Avtar, S/o Sh. Prakash
Chand, R/o Handa Khundi, | Tipper NA ¥4,00,000/-
1. | p.0 Manpura,Tehsil Baddi, | (A/F) NA | (Two Lakh
District Solan, H.P Rupees)
SUS

You are, therefore, once again directed to deposit the .imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev Kla@ﬁman, HPAS

Sub-Divisional Magistrate,

, Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to
this office.

ol

Dr. Sanjeev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,

Baddi, District Solan (H.P)
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No. Baddi/SODM/MA/NGT 2023 1603+ 150

Office of the Sub Divisional Officer(C),
Baddi, District Solan [H.P

Email 1D: sdmbaddi.solan@gmail.com.
Dated: 34,09- Lo25

——
M Mo
9 . -,

To § o

Notice 11

Sh. Chaman Lal, S/o Sh. Sucha Ram,
R /o Handa Khundi, P.O Manpura, \ 5
Tehsil Baddi, District Solan, H.P b=+

Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
1036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCB Baddi, letter No.édyog—/SLN/MM/NGT/O.A 563/2023-1358 received from the

]
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A

No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in

Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining

have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc./202

4.1498 dated 27.08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon one month of the issuance of said notice.

However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental compensation/fine/penalty imposed upon

you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days

of this notice will result in further action for recovery of the said amount in

e with the provisions of the notification No. STE-E

of the receipt

accordanc

(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received fro

the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be

m the office of

indulged in illegal mining at Handa Khundi area by using Tractor without registration

number. Since, the required vehicle details/informatio
available, therefore, the sale price of trac

current usual sale price of

n has not been made/are not
tor has been assessed as equivalent to the

a new tractor and the environmental compensation has been
calculated accordingly,

in line with the above-mentioned notification detailed as
hereunder:
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~ — . , R -
Vehicle [ Fiﬂe/penal\"
No. & | Price/categor Y as per
Sr. | Name of Person Type of y of vehicle roas said
No\ ' oo I y,ehic!‘f - B ) R ) _,nq‘t‘iﬁcation_
Sh. Chaman Lal, S/o Sh.
Sucha Ram,R/o Handa 22,00,000/-
1. | Khundi, P.O Manpura, Tractor NA NA (Two Lakh
" | Tehsil Baddi, District Solan, Regbne)
H.P

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev Ku Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to
this office. '

— -S’OL =
. ‘ Dr. Sanjeev Kumar Dhiman, HPA
Sub-Divisional Magistrate,

Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/Nle! 5 1604 - 1613 152
Office of the Sub Divisio&a 2““1(!)‘ Notice II

Baddi. District Solan \H.P
Email 1D: sdmbaddi.solanw gmail.com.
Dated: Jo.09. 2215

Sh. Labh Singh, S/o Sh. Lajja Ram,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

?lotice r'gggrdinirecovering Environment €ompensation in lieu of
illegal mining/transporting mining mineral illegally

Subject:

This is .with reference to the letter No. PCB/RO Baddi/NGT File/2024-
£036-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

letter No. NLG/SDM /Misc. /2024-1500 dated 27.08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon one month of the issuance of said notice.

However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental compensation /f}ne/ penalty imposed upon

you.
In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days

of the receipt of this notice will result in further action for recovery of the said amount in

accordance with the provisions of .the notification No. STE-E(5)-2/2021 dated 18-08-

2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per the report an
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be

d enclosures received from the office of

indulged in illegal mining at Handa Khundi area by using Tractor without registration

number. Since, the required vehicle details/information has not been made/are not

available, therefore, the sale price of tractor has been assessed as equivalent to the
current usual sale price of a new tractor and the environmental compensation has been
calculated accordingly, in line with the above-mentioneg notification detailed as

hereunder:

Mk C ™A .



v

F"*—//’W
SL. Name of Person
No.
» hl'
v Sh. Labh Singh, S/0 Sh.

w #{ | Lajja Ram, )
= v R/o0 Handa Khundi, P.O

<A

AR

Fi - 153

Ve ; N o Peni

Price/catego | y Yy as pe™_
& ear id

ry of vehicle sa '
vehicle Mr’;‘

Trfinctor 72,00,000/-
Rupees)

e 1. %" | Manpura, o
Vo Téhsil Baddi, District
LIV, ¢ selan, H.P

You are, therefore,

once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,

Shimla in the name ‘of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dr. Sanjeev Kugffar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P}.

SHO, Manpura for service of the notice and submit compliance report to

this office.

Dr. Sanjeev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

poco-d
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No. Bnddi/SI)M/M.A/N213’,4-!E‘: fo1g-1619
Office of the Sub Divisional Officer(C), Notice 11
RBaddi, District Solan ,H.P
Email 1D: sdmbaddi.solan@gmail.com.
Dated: Qo«929.3%t5

Sh. Jagtar , S/o Sh. Devraj, ‘
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Notice regarding recovering Environment Compensation in lieu of
illegal mining/ transporting mining mineral illegally

Subject:

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
0936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doo;l Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1501 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of tHe issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2 /2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery. '

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
indulged in illegal mining at Handa Khundi area by using Tipper bearing registration
number A/F. Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the
current usual sale price of a new tipper (HGV) and the environmental compensation has
been calculated acco;dingly, in line with the above-mentioned notification detailed as

hereunder:

ML N'ci\ | ax)/
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L ey 235 7 _ o o f )7*
Vehicle [

| Fine/penait
No. & | Price/category y as per ‘
:: Name of Person Type of | of vehicle et |
_______|vehicle _ notification
Sh.-Jagtar ,S/o Sh. Devraj, . «
R/o Handa Khundi, P.O Tipper $2,00,000/
1 : . NA NA (Two Lakh
" | Manpura, Tehsil Baddi, (A/F) e
District Solan, HP | P*'-“? -

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & T echnology,

failing which, strict action will be initiated without any further correspondence.

! Dr. Sanjeev KMman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sanjeev Kumar Dhnnan HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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®, No. Baddi/SDM/M.A/N(;'rzz%a 1h2e =) b2 156
° Office of the Sub DivisionafeMder (C), Notice 11
- Baddi, District Solan ,H.P
Email ID: sdmbaddi.solan@gmail.com. —
Dated: 2e - 2015 P W,
' ) 7 .
N, > y L“
To ﬁ( /’ 5:“; 4’1
‘ {ad &0y v 3
\g\ = A00] €8 1
Sh. Mustak Mohammad, S/o Sh. Rakha Ram, ‘\\’,,\0’032 [C’l IQ}’@ /
R/o Handa Khundi, P.O Manpura, (\{O S E
Tehsil Baddi, District Solan, H.P 9T gAY

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/ transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
1936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog—/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
“MLA apprised of losses due to illegal mining in

No. 563/2023 and news item titled
bune dated 08.09.2023 and No.

Doon Assembly Segment” appearing in Dainik Tri
SDM/NLG/MiSC./2025—347 dated 12.03.2025 vide which thg case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/ SDM/Misc./2024-1502 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/ Baddi,

nor have you deposited the environmental compensation/ﬁne/penalty imposed upon

you.
In this connection, a last opportunity is being given to you to deposit
failure to comply within seven (07) days

fines/penalty mentioned below. Consequently,
ion for recovery of the said amount in

ult in further act
STE-E(5)-2/2021 dated 18-08-

ub-Divisional

of the receipt of this notice will res
of the notification No.

accordance with the provisions
) to the Govt. of H.P, empowering the S

2022 of ACS (Env. Sci. & Tech.
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enc

C), Nalagarh, it has been revealed that yo
h vehicle RC No. HP12

losures received from the office of

the Sub-Divisional Officer ( u were involved in

s at Handa Khundi area, using a tractor wit

illegal mining activitie
ccording

8822 The environmental compensation has been assessed a ly, based on the

aforementioned notification, as detailed below:

Marc NP . aﬁ/
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W v...mc-237 ::It:;{, ry ;i:: ; e
::; Name of Person B :{P‘e of of Year said —
i cle gy 1
R . " ,ve ) vehicle notification "'

Sh. Mustak Mohammad, , ) 9/2014

S/o Sh. Rakha Ram, HP 12 8822 (More than | 3,00,000/- |
1. | R/o Handa Khundi. P.O (Tipper) NA 5 yrs but | (Three lakh |

Manpura. Tehsil Baddi, less than | Rupees) l

District Solan, H.P 10 yrs.) 1

ctSolmBP | | 1op=)

- . |

You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No
3383000100185992 with IFSC Code- PUNBO338300 at Punjab National Bank, near lift
Shimla in the name of Director, Department of Environment Science & Technology

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev Kmar Dhiman, HPAS
Sub-Divisional Magistrate,

: Baddi, District Solan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this
office.
Dr. Sanjeev Kumar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

Qoo d
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Inre:- .

NEwS TTEM TVTLED | MLA APRiIeR OF  (BSECE DUt
TLLetaL MNING 1 Do i G

ﬁﬁ%e%"‘* 6 RENT  APCARNG IN DRINGIA TRIBUNE
DATED - oR-092013 |

~.Defendant (s)/ Re (s) / Accused Knowy. 2l to whom
these Present shal come that |/we -ém.xc:&ml._.\s,",mnm:ﬁam Cesenl w%oswﬂ A
20N BA0D)  DISTOICT. Souart . 1.F
a

The above named ) QtSpONOGMT
Ao hereby appoint

To

NLO .

AuiC JARYAL | ADV - O]253%|14
Che 109 | block-03 O W 4 931317 %07 .

(herein after catied the advocate/s) to be my / our Advocate in the above ~ noted case authorize him:-

T0 at, sppear and plead in the sbove-noted case in this court o in sny other court in which the same
may be tried or heard and akso in the appeliate court including High Court subject to paymant of fees separatety
1orud|mmbvmlus..

To sign file, verfy snd present pleadings, appeals cross-chiection or petitions for executions review,
tevision, withdrawal, compromise oc other petitions or atfidavits or other documents as may be deemed necessary
or proper for the prosecution of the $3id case in 3 kts stages subjects to payment of fees for each stage.

To file and take back documents, 10 3dmit 3nd/or denvy the documents of opposite pacty.

7R

To withdraw or compromise the said case or submit to arbitration any éfferences of disputas
that may arise touching or in aay manner relsting to the sald case. .

To take execution proceedings on paving separate fee.

To deposit, draw and recelve moray, cheques, Cash and grant recaipts hereof and to do
other acts and things which may be necessacy 20 be done for the progress 304 in the course of the
prosecution on the said case.
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To appoint and instruct any other Legal Practitiones authorlling hiem 10 exescise the power snd
authority hereby conferred upon the Advocate whenever he suy think fit to do 50 and o sign the
power of sttorney on our behalf.

Mdl/wcmmwueﬁuyummym«dmﬂmmwmmu
his substitute in the matter 25 my/our own acts, 35 if done by me/us (o i intents sad purpess.

mvnmmmwuum/ummmm:muhmmw
hearings and will inform the Advocate for appescance when the c2se i3 Called.
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And (/We undersigned do hereby agree not (o hold the advocate or his substitins rasponsble for the
:mamuuau.mmmwpm«wmmmsmudemeM

shall receive and retain for himself,

And /we undersigned do hereby agree that in tha event of the whale or part of tha fas agreed by me/us
10 be paid to the advocata remalning unpaid he shall be entitied to withdraw lrom tha prosecution of the sald case
untll the same is paid up. The fee settie s only for the above case and sbove Court. |/\We hareby agrea that onca
the fee is pald, | /We will not be entitied (or the redund of the same in any case whaitoever and i the case

prolongs 1or more than 3 years the original fee shall be paid agaln by me/us.

set my/ow hand (o these presents the contents of which have

1] WITNESS WHERE OF I/We do
been understood by me/us on this A 201 Aczapted wbjact o the terms of
the fees.
lwmcwwaa
0)25%%|\6
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